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RAJYA SABHA
Friday, the 19th August, 2011, 28th Sravana, 1933 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

MEMBERS SWORN
Shrimati Smriti Zubin Irani (Gujarat)
Shri Dilipbhai Shivshankarbhai Pandya (Gujarat)
Shri Ahmed Patel (Gujarat)
Shri Debabrata Bandyopadhyay (West Bengal)
Shri Pradip Bhattacharya (West Bengal)
Shri Srinjoy Bose (West Bengal)
Shri Derek 0" Brien (West Bengal)
Shri Sukhendu Sekhar Roy (West Bengal)
Shri Sitaram Yechury (West Bengal)

MR. CHAIRMAN: It gives me great pleasure to extend a very cordial
welcome to the newly-elected and re-elected Members of the Rajya Sabha.
The re-elected Members are already familiar with the procedures,
conventions and traditions of this House. The new Members, 1 am sure,
would soon acquire the knowledge of Parliamentary Procedures and the
Practices of this House. 1 have no doubt that they would contribute
significantly to enrich the discussions and enhance the prestige of the
House. 1 look forward to their valuable contribution in making the

functioning of our Parliamentary Democracy more effective.

1 extend my felicitations to the newly-elected and re-elected Members
and wish them success in the years ahead.

Mr. Chairman: Question No. 261
ORAL ANSWERS TO QUESTIONS
Unwarranted bulk SMSes

*261. SHRI NARESH GUJRAL: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:



(a) whether Government is aware of the menace of unwarranted bulk

SMSes being sent to mobile telephones; and

(b) the punitive action being considered by the Ministry to end this

nuisance?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): (a) and (b) A Statement is laid on the Table of the House.

Statement

(@ and (b) VYes, Sir. The Telecom Unsolicited Commercial
Communications (UCC) Regulation, 2007, issued by the TRAI has not been
fully effective and needed revision. Accordingly TRAI has issued "The
Telecom Commercial Communications Customer Preference Regulations, 2010"
on 1st December 2010 with the objective to provide an effective mechanism

for curbing Unsolicited Commercial Communications.

The Telecom Commercial Communications Customer Preference
Regulations, 2010 have been framed keeping in view the interest of the
customers and telemarketers while ensuring effective implementation.

These regulations, inter-alia, provide for the following punitive action:

(i) Deduction from Security Deposit of telemarketers ranging from
Rs.25,000/- to Rs.2.5 lakhs

(ii) Disconnection of Telecom resources of defaulting telemarketers
(iii) Provision of blacklisting of telemarketers
(iv) Provision of disconnection of resources of unregistered telemarketers

(v) Financial disincentive on Access Service Providers ranging from

Rupees One lakh to Ten lakhs.

SHRI NARESH GUJRAL: Sir, there are approximately 800 million mobile
phone connections in this country, which means 800 million harassed
customers throughout the country. Day in and day out, we all receive
unsolicited messages and telephone calls from morning to evening. Sir, |
made some simple calculations that even if 10 to 12 unsolicited messages
are received by one customer in a day, it amounts to 10 billion messages
a day, and, if you add to it the phone calls, you will find that the
telecom companies and the tele-marketing companies are collecting roughly
Rs. 10,000 crores out of it.



Sir, during the last five years, this House has discussed this issue
many times, and, all kinds of assurances have been given to us. Sir, a
"DND Register®” was also introduced, and, so many of us registered our

numbers in that Register but of no avail.

Now, Sir, the situation is that The Telecom Commercial Communications
Customer Preference Regulations, 2010" have been stayed by the TDSAT
through 1its order dated 17.3.2011 due to non-provision of separate
numbers to telemarketers by the DoT. Regulations can come into force only
when numbers come into force, and, thereafter, the service providers have
filter technology, which 1is required for implementation of TRAI
Regulation dated 1 Dec., 2010. Companies have their vested interests to

delay it.

My question is whether the Government will set a firm deadline by
which these telecom companies will be required to adhere to all these
things, and, if they fail to do so, will heavy punitive measures be
initiated against them? Yesterday, we saw that a fine of around Rs. 600
crore was imposed on DLF for misusing its monopoly position. Something
like that needs to be brought in here also because small fines which are
being imposed have already been built into the costs by telemarketers.

So, it is not having any effect.

SHRI KAPIL SIBAL: Sir, 1 think, the distinguished member has raised a
very important question. The original regulations, namely, The Telecom
Unsolicited Commercial Communications Regulations, 2007" has been
amended, and, as the hon. Member just now mentioned, now, we have the new
regulations, namely, The Telecom Commercial Communications Customer

Preference Regulations, 2010°.

Mr. Chairman, Sir, the second question is in two parts. There are two
kinds of messages, one which is sent through SMS and the other through
voice. For both types of messages, we have already allocated the number
under the Customer Preference Regulations now. You can actually dial
1909, and, exercise your option in respect of those items for which you
do not want any commercial communication. There are seven such items,
namely, (i) banking, insurance, financial products and credit cards; (ii)
real estate; (iii) education; (iv) health; (v) consumer goods and
automobiles; (vi) communication, broadcasting and entertainment; (vii)

tourism and leisure.

Of these seven categories, a customer can actually pick any one and



say that he or she does not want any SMS in the rest of the six
categories. You can even say that you do not want SMS messages 1iIn any
of those -categories. Now, you have a new system, and, if you actually
dial 1909



with reference to the categories, the system will ensure that you do not
get any commercial call, and, this will be in place in the next six

weeks.

As far as telemarketing calls through fixed lines are econcerned, the
problem is a little more complicated, and, those numbers took time to be
allocated because the whole system of communication in landline numbering
involving STD codes had to be changed, and as those numbers have now been
allocated, that system will work. As far as the reference made by the
distinguished Member to a "stay" is concerned, there is no stay by TDSAT

in the proceedings.

SHRI NARESH GUJRAL: Sir, now, in the globalized world, Indians are
travelling a lot, they are going abroad a lot, but, every time, an Indian
travels, he first pays a large amount for airport modernisation fund.
Thereafter, if he has roaming facility, he receives these calls and these
messages on which he is paying international roaming charges. If you
really calculate, you may see your own Bills, every time, we travel, we

pay around US $ 40-50 per day only for this.

Now, the hon. Minister has said that one technology is there. But as
far as the telephone thing is there, it will take a little while. Till
then, why should a customer be made to pay? Will you put into effect some
system whereby if the telecom companies charge us for roaming, when we
are travelling, for these unsolicited phone calls, the amount will be
refunded to a customer?

SHRI KAPIL SIBAL: Sir, as far the SMSs are concerned, | have already
made it clear. Even if you have roaming facility and you are moving out
of the country, you can prohibit those calls through registration,
through the system that 1 have mentioned, that is, through 1909. It is
not only for voice; but also for SMS. Therefore, if you

--.-(Interruptions)...

SHRI NARESH GUJRAL: DND register was supposed to do exactly the same
thing. But it has not functioned.

SHRI KAPIL SIBAL: That"s why |1 said that we would put it into
operation in six weeks time. | have already mentioned that fact. The
other thing that I wish to mention is, the distinguished Member raised
the issue of fines, we are now going to impose fines and very heavy
fines. Every time there is a violation by a telemarketer, a fine of

minimum of rupees twenty five thousand will be imposed. For next



violation, seventy five thousand ...(Interruptions)...



SHRI NARESH GUJRAL: Rupees twenty five thousand is no fine, Sir.
---(Interruptions). ..

SHRI KAPIL SIBAL: That is for each violation. The third violation
will attract a fine of rupees eighty thousand. The next is Rs. 1.2 lakhs.
Then, it would be Rs. 1.5 1lakhs and after six violations, the

registration will be cancelled. ..._.(Interruptions)...

SHRI BALBIR PUNJ: In how many cases have you imposed fine?

---(Interruptions)... In how many cases ...(Interruptions)...
MR. CHAIRMAN: Just a minute, please ...(Interruptions)...
SHR1 BALBIR PUNJ: Just one query, Sir. ..._.(Interruptions)...

MR. CHAIRMAN: No, please. | am afraid, 1 can"t allow. It is the turn

of your colleague.

SHRI M. VENKAIAH NAIDU: Sir, this mobile directory is not printed.
How are they able to access the directory and send these SMSs? Secondly,
so far how many complaints have been received, how much penalties have
been imposed and what about the actions taken by the Ministry and the

concerned authorities?

SHRI KAPIL SIBAL: Sir, as far as how they get access to the number is
concerned, the system today is that once you dial 1909 and seek a
prohibition with respect to a certain category, your customer number is
now in the server, with each telecom operator. So, when a telecom
communicator, for commercial purposes, sends these messages to the
telecom operator, automatically your number will prohibit that particular

communication to come to you.

SHRI S.S. AHLUWALIA: How are they getting the directory? They are
sending messages by name. How? ...(Interruptions)...

SHRI KAPIL SIBAL: So, Sir, this is the system. In other words
---(Interruptions). ..

SHRI S.S. AHLUWALIA: No, no, how do they get the directory?

---(Interruptions)...
SHRI KAPIL SIBAL: Each telecom operator ...(Interruptions)...

SHRI M. VENKATAH NAIDU: How do they get my name?
---(Interruptions). ..

SHRI BALBIR PUNJ: They are sending the messages by name.



---(Interruptions)...



MR. CHAIRMAN: Just a minute. ...(Interruptions)... Please listen to

the hon. Minister.
SHRI M. VENKAIAH NAIDU: Sir, how do they get my name?

SHRI KAPIL  SIBAL: Each telecom operator has a register.
--.-(Interruptions)... That register contains the numbers

---(Interruptions)...

SHRI S.S. AHLUWALIA: They cannot disclose the numbers.

---(Interruptions)...

SHR1 KAPIL SIBAL: Please allow me to speak. ..(Interruptions).. That
register contains the numbers to which these calls cannot come, either

wholly or partially. ..__(Interruptions)...

SHRI S.S. AHLUWALIA: No, no, that is not the point. The point is
different. _.__(Interruptions)... How is my number going to the

subscriber? ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: On my private unregistered number, daily |

get fTifty commercial calls. ..._.(Interruptions)...

SHRI S.S. AHLUWALIA: Not only that, Sir, how do they get the
directory? ..._.(Interruptions)... How do they get the directory?

--.-.(Interruptions)...
MR. CHAIRMAN: 1 think the question is: How are numbers available?

SHRI KAPIL SIBAL: Sir, numbers are not available through any system

that we have put in place. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Then, how are they getting them?

---(Interruptions). ..

SHRI KAPIL SIBAL: Sir, the numbers are made available neither by the

Government nor officially by any telecom operator. ...(Interruptions)...
SHRI S.S. AHLUWALIA: It is available in the market.
---(Interruptions). ..

SHR1 KAPIL SIBAL: If unofficially they have access to some numbers,
that is not something that we have any control over.
---(Interruptions)... That is not something that we have any control

over. ...(Interruptions)...

SHRI S.S. AHLUWALIA: You pay rupees Fifty thousand, you will get the



whole directory.

---(Interruptions)...
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SHRI M. VENKAIAH NAIDU: My question is not fully answered, Sir.

--(Interruptions). ..

MR. CHAIRMAN: Please ...(Interruptions)... Let us try to get

--(Interruptions). ..

st aEra R PRIl W, 7N o &g W & & I unofficially fRar o @ &,
ar o Rfa F w19 Fa geme .. L (Guaue)...

AN I wolieT, SR 86 SMEU| ... (S9aYE)... 39 386 SEU| . . . (S9auwE)...

SHR1 KAPIL SIBAL: Now, Sir, the distinguished Member asked how many
complaints per month on an average have been received by service
providers. 49,628 complaints have been received. Number of telephone
disconnections of registered telemarketers is 72,988. Number of telephone

disconnections of unregistered telemarketers is 1,18,835.

Number of telemarketers charged with higher tariff of Rs.500 is
87716; number of telemarketers charged with higher tariff of Rs.1000 is
41830. ...(Interruptions)...

MR. CHAIRMAN: Next question please. ...(Interruptions)...

SHRI S.S. AHLUWALIA: How much fine has he collected?
--(Interruptions)... How much fine was collected by the Government?

..(Interruptions)...

SHRI M.  VENKAIAH NAIDU: I have asked a simple question.

..(Interruptions)...
MR. CHAIRMAN: No, no. ...(Interruptions)... 3Tc@iiadr dAEd, 3T I3
SSU| ... (c¥ayre)... One question at a time please. ...(Interruptions)... No
display in the House. ...(Interruptions)...

SHRI S.S. AHLUWALIA: How were the complaints disposed of and how much

fine have they collected? ...(Interruptions)... That is the question.
---(Interruptions)...
MR. CHAIRMAN: That"s a separate question. ...(Interruptions)...

SHRI KAPIL SIBAL: Sir, 1 have already indicated that the regime of
fine has already been put in place. In six weeks" time, when this will be

operated, the fines will be imposed. | have a request.
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Distinguished Members are very knowledgeable in this area. | would
request you to give us suggestions as to how to deal with this and we

will accept those suggestions. ...(Interruptions)...

M AEAR eqrd FAFd: W, ... (FEUM).. S recorded 3T §, IHh SR A
FABT . .. (SHAYUT)... 3G AT Pl disT JhaM? . . . (CTIUTA)...

MR. CHAIRMAN: Shri Upendra Kushwaha. ...(Interruptions)... Please ask

your question. ...(Interruptions)...
M 3q7E FUGET: AT, SMS F AIH ¥ ST WY AT § ... (FHIUEA)...
A gemafd: s g ASTl ... (FFEuE).. We are still on the first

question. Please ask the supplementary.
At 3% FUGET TW, I supplementary question gl

Heled, S 3Haifd SMSs 3Md §, 38 W 3§ g1 ofdhed, & SMSs & AeIH
¥ X Hare o I §, St A smufcaeme @l €, SN, e emsut 3R I v gar
WEr FT HSHE dTel TS| . . . (STIUTA)....

At gamafa: sEcqarfoar S, ool .. . (sgEue)...

ot 3qog FerEwEn HElGd, IS IHoaT HF €W 0 o Ia €, T FE wer o @
& MU AlNsd FFeR W USel &dT AT §, 39 57 #FeR W Hid Hieiw 3R & oer
3EH BE Sd g1 3EA BE A HS AWl o Hrhr A7 8 3EA ¢ Ul g3 IfFderd SRR
M g & 5 S I a1 F R & o 6 g7 B9 AT §, d9 3egid [QAffeT aer &
FIRs 8 gof T & SHH et & AT WER AT FES & @& &, § @h A
e 2

SHR1 KAPIL SIBAL: Sir, that is precisely the reason why we are
putting this regime in place. If the distinguished Member does not want
to receive certain messages, he can register himself in the registry in
the Customer Preference Register and none of these messages will come.
For example, we are getting a lot of messages which we don®"t want to see
either. But, the fact of the matter is it is our choice. If we register,

we will not get those messages. ...(Interruptions)...

W AT FAR FEAl W, ... (WAUE)... MPs & ASST BT R 3 W@ SMSs 3T
U &l ... (cauE)...
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SHRI KAPIL SIBAL: There are certain political organisations.
---(Interruptions)... There are a lot of political organisations that are
also sending a lot of messages that we do not want to read. But,

unfortunately, it is our choice not to read them. ..._.(Interruptions)...

N ToAfa woE: T, ¥ S messages T &, §% TFEHR BT &1 50 IR SfeR AT
TH oG 3SeR & prize Sda & messages 81 3 &, oIfhd 5@ prize ear =gt g,
gfes prize §H o9 & 30H Toll AT gl AT Ig Teall & T ITg off farea g, ir fake
messages 37T W &, 30 A & SR & AT &9 W $&  TI ST, g o g7 A
geig g e

ot FRe Rsae: T, §A ST NGNS ST Ted & & g IR 6g gled g0 ar
IR sfaT g7 FE regime @R[ H §1 F ST categories §, IR INUH F FS oler
3cgs gld € & A are wse Sfid S5 o sAfiv 98 Ul R ISR g T,
AfeT &7 AN B S T o F E B oAw A v giveEsh g W §, 3R qied
1909 FAFR W ITUAT AN dFaX I FUaT AT AR a9 TH messages 3T & gl
qgﬁ'frl

Maintenance of Kanpur railway line

*262. SHRI MAHENDRA MOHAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government is aware that there have been incidents of

derailment and accidents on Kanpur railway line;

(b) if so, the details of minor and major accidents on Delhi-Kanpur-
Howrah line, Kanpur-Kasganj line, Kanpur-Lucknow line, Kanpur-Jhansi line

and Kanpur-Jabalpur line in last three years;

(c) whether Government is aware that due to poor maintenance of

tracks, railway lines have become prone to accidents; and
(d) if so, the measures taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIAPPA): (a) to (d) A Statement is laid on the Table of the House. Yes,
Sir. The details of major and minor accidents and incidents that took
place during the last three years i.e. 2008-09 to 2010-11 and the current

year (upto July 2011), on the following sections are as under:

13



Section Collision Derailment Manned Unmanned Fire Miscell Total
Level Level aneous
Crossing Crossing
Accident Incident

Kanpur- Delhi (440 Kilometers) 4 10
(1 in 2008-09, (3 in 2008-09, 1
3 in 2009-10) 1 in 2009-10, - - - (2008-09) 15
4 in 2010-11,
2 in 2011-12)

Kanpur- Howrah (1007 Kilometers) 1 14
(2008-09) (4 in 2008-09 1
3 in 2009-104 - - (2009 -10) - 16
in 2010-11,
3 in 2011-12)
Kanpur-Kasganj (247 Kilometers) - 1 - 4 - 1 6
(2010-11) (1 in 2008-09, (2008-09)
1 in 2009-10,
1 in 2010-11,
1 in 2011-12)

Kanpur-Lucknow (71 Kilometers) - 1 - - - 1 2
(2008-09) (2008-09)

Kanpur-Jhansi (220 Kilometers) - 1 - - - - 1
(2010-11)

Kanpur-Jabalpur (510 Kilometers) - - - - - - -

Total (2495 Kilometers) 5 27 - 4 1 3 40
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(c) and (d) Railway tracks are inspected and maintained regularly as
per the prescribed standards and frequencies. The track structure has
been modernized with provision of concrete sleepers, elastic fasteners
and high strength rails. Mechanised maintenance has been introduced with
sophisticated machines. Ultrasonic testing of rails and welds is done at
specified frequency to detect cracks, if any. Keymen patrol the track
every day to detect and rectify any abnormalities. Patrolling (mobile and

stationary) of vulnerable sections/spots is also carried out.

At At der aRT AT gHNTT FgleT, H 3Ye ATEIA d ARSI YT HIT ST H
A FH R HHNT S A6 § o FAqA-Goa, FA-EIEsT, FIAR-HEIS , HAGR-
TGAF, FA-SE IR FAR-STTAR ¥ AFIT W a§ 2008, 2009, 2010 HR 2011 A
Y #r 40 ghead g8 §| A #N ST A 3R SEe & Fer § B e e §, s
FAT-TAT W) 00T gt § 3R 39 W W o W™ g # Ay & S § S
e § & FAR F oo T At A el fad €, 39 W 9l ghest & g &
HET HROT 1 § IR 38 W ¥ QAT J 39 I a7 FNars ¥ g2

AAAT FHOIT AT, MY T WA R 40 gHedA? g Al ast & e ol
FAR & gk A ge € A AN AN N § T Ry wEm F I 58 R A wARd
S &l gah WA @ H A0 T o S aen 6 g geeast # fhaa @ gded ge
3R Fpcer w7 ge, A SHA SHHT G W A Ieor@ A fpar =T 82

SHRI K.H. MUNIAPPA: Mr. Chairman, Sir, in Kanpur area the total
accidents were 40, the total casualties were 151, grievous Iinjury to
persons was 131, simple injury to persons was 246. The total amount which
we have paid in one area was Rs.1.29 crore; and in another accident we
have paid Rs.84 lakhs. After identifying the persons by the Department,
still we have to pay. That is under process. Accidents normally take
place due to mechanical defect, carelessness on the part of the loco
pilots and gatemen. These are the things which are very important.
Enquiry Commissions have been appointed to 1inquire into all the
accidents. The investigation 1is under process. As soon as the

investigation report is received, we will give details to the House.

SHR1 PRASANTA CHATTERJEE: Mr. Chairman, Sir, my supplementary arises
out of the Minister®s reply. My queries are on the victimization of the
railway accidents. In the year 2010-11, the number of accidents was 93
and the number of deaths was 250. Then, up to July, 2011-12, the number
of accidents is 72. The number of deaths is 21. So, taking altogether the
total accidents were 165; and the total deaths were 271. But jobs have

been provided to only 53 persons.
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Now, I also came to know from another reply that if we take only
three accidents of 19th July, 2010, 5th August, 2010 and 20th May, 2011,
the total deaths would come to 239 and the applications received are only
140. As soon as an accident takes place, we have seen the Railway
Minister announcing that they would provide compensation and jobs to the
families of the victims. Now, I want to know from the Railway Minister,
what is the criterion in providing jobs? Railways have provided jobs to
only 53 persons when the number of deaths was 271. May 1 know from the
Railway Minister whether they are issuing advertisements 1in the
newspapers inviting applications from the families of the railway
accident victims to provide jobs so that they are aware of the job

opportunities?

SHRI K_.H. MUNIAPPA: Mr Chairman, Sir, normally, what we do as soon as
accidents take place, we try to identify the deceased family. We collect
the details of the legal heir or the successor. Then, we invite
applications from the deceased families for providing jobs. We are bound
to do it. We are doing it after finding out the details of the legal heir
of the deceased family. This is the process. As soon as we receive all

these things, we will provide jobs.

At Fworrer e waafa S, @#eg d W ¥ gheat @ | W supervision
AR IHRETOT 7 g & HROT I | FEleT, FAT (WA IAHU Feg H Wh F FH YRR
FT ey forar I § e MR W Ugel ¥ & SISy wied gf e foh & & rgesr § v
Y& 7 asad § 3N 3 TN F NUR W gHes # A S FH? IR W Fo §oar
A ARleT W WY H AeNr &, a9 FAr gl

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): Sir, the tracks are
regularly maintained and inspected both manually and mechanically. There
is a protocol. There is a very well-laid down protocol and, as per the

protocol, all the inspections are done.

As far as the hon. Member®s question as to whether there are any new
methods is concerned, the RDSO is, on a continuous basis, doing all sorts
of research. We don"t want even a single accident. What I am trying to
suggest is-it is a very good question that the hon. Member has asked -
that year after year the number of deaths due to track problems is coming
down. But we want to ensure that there should not be a single accident
due to the track problems. The RDSO and the 11T, Kanpur and all of them
are involved, on a regular basis, iIn research and | can tell you that the
Railways are definitely doing a good work and this research work

continues. There is a system of
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ultrasound mechanical testing as well. So, even before our track crack
takes place the ultrasound mechanism tells you about the details of that

track fracture, etc.
Setting up of cold storages in Himachal Pradesh

*263. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE

be pleased to state:

(a) the total number of cold storages functioning in the country as

on date, State-wise, particularly in Himachal Pradesh;

(b) whether farmers are being charged excessively for utilizing the

services of these cold storages in Himachal Pradesh;

(c) if so, the details thereof and the action taken/proposed to be

taken by Government in this regard;

(d) the details of financial assistance provided by Government for
setting up of cold storages and whether Government has recently received

any proposal for setting up cold storages in Himachal Pradesh; and

(e) if so, the details thereof and the steps taken/proposed to be

taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) to (e) A statement is laid on the Table of the House.

Statement

(a) The total number of cold storages in India is 7486 with a
storage capacity of 34.82 million MT. Himachal Pradesh has total 25 cold
storages with storing capacity of 52091 MT. The State-wise detail of cold
storages is given as Statement-1 (See below).

(b) and (c) As informed by the Government of Himachal Pradesh,
nominal rates are being charged for utilizing the services of cold
storages @ Rs. 6.00 per box per month in horticulture crops producing
areas and Rs. 12.00 per box per month in the terminal market at Parwanoo,

District Solan.

(d) and (e) The Department of Agriculture & Cooperation provides
financial assistance for setting up cold storages in the country under
its two Centrally Sponsored Schemes, viz., (i) Horticulture Mission for
North-East and Himalayan States (HMNEH) and (ii) National Horticulture
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Mission (NHM) for rest of the states. Besides, National Horticulture
Board (NHB) is also implementing a scheme for Construction/ Expansion/
Modernization of Cold Storages. Details of financial assistance provided
by Government for setting up of cold storages are given as Statement-11

and Statement-111 (See below).

National Horticulture Board (NHB) has recently received following two
proposals for setting up cold storages in Himachal Pradesh for which it
has issued Letter of Intent (LOl), and funds will be released as back

ended credit linked subsidy after completion of projects:

i) M/s Comal Agrofoods Limited at Villlage Nangal Kalan, Tehsil -
Haroli, District - Una (HP).

ii) M/s Dev Bhumi Cold Chain Limited, Village - Matiana, Tehsil - Theog,
District - Shimla (HP).
Statement-1
State-wise details of cold storages

S1.No. State/UT
Total

No. Capacity (MT)
1 2 3 4
1 Andaman & Nicobar Islands (UT) 2 210
2 Andhra Pradesh . 380 1422887
3 Arunachal Pradesh 2 8993
4 Assam 42 194019
5 Bihar 366 1620599
6 Candigarh (UT) 6 12216
7 Chhattisgarh 102 529910
8 Delhi 82 121233
9 Gujarat 636 1799966
10 Goa 30 11338
11 Haryana 287 531851
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1 2 3 4

12 Himachal Pradesh 25 52091
13 Jammu & Kashmir 19 51789
14 Jharkhand 72 296687
15 Kerala 183 75349
16 Karnataka 195 807400
17 Lakshdweep (UT) 1 15
18 Maharashtra 579 850440
19 Madhya Pradesh 228 991995
20 Meghalaya 3 3200
21 Mizoram 1 3471
22 Nagaland 2 10000
23 Orissa 102 344776
24 Pondicherry (UT) 3 85
25 Punjab 553 1775339
26 Rajasthan 163 545226
27 Sikkim 1 2000
28 Tami Inadu 189 416951
29 Tripura 6 25481
30 Uttar Pradesh 2709 16546374
31 Uttarakhand 16 72718
32 West Bengal 501 5696796

TOTAL 7486 34821405

Source: Directorate of Market Intelligence, National Horticulture Board and Department of

Agriculture & Cooperation
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Statement-11

Assistance Provided under HMNEH & NHM

SI.No. Item Maximum Pattern of
Assistance

permissible

cost
(] Cold storage units Rs. 6000/MT for Credit linked back-
ended

(construction/expansion/
subsidy @ 55% of cost of
Modernization) with
insulation, humidity

of
control, fin foil cooling
system with multi
chamber
with
insulation,
fin
with
and
adopted.
(ii) Integrated CA Rs. 70,000/MT for
ended
chamber with facilities maximum up to
of

like pre cooling, cleaning,
project under HMNEH. No
sorting and grading etc.

20

5000 MT capacity

project under HMNEH and
hilly & scheduled areas

states under NHM, but
40% in general areas
under NHM. This
assistance is only for
those units which adopt
new technologies which
are energy efficient
provision of
humidity control and
coil cooling system
provision of multi
chambers. Technical

standards, parameters

protocol issued by the
Department to be

Credit linked back-

subsidy @ 50% of cost

5000 MT capacity

assistance is provided
under NHM.



(iii) C.A./M_A. Storage units Rs. 32,000/MT for Credit linked back-

ended
5000 MT capacity subsidy @ 55% of cost
of
project under HMNEH and
hilly & scheduled areas
of

states under NHM, but
40% in general areas
under NHM.
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Statement-111

Assistance Provided by NHB under Capital Investment Subsidy for
Construction/ Expansion/Modernization of Cold Storages and Storages for
Horticulture Produce

SI.No. Item Maximum storage

Pattern of Assistance

capacity/rate
per MT

() Multi-chamber cold 5000 MT Credit linked back-
ended

storage with mezzanine subsidy @ 40% of the

floors of RCC and or capital cost of project
in

wooden structure for general areas and 55%
in

products not requiring case of Hilly &

pre-cooling Scheduled Areas
(ii) Multi-chamber and -do- -do-

Multi-Product cold

storage for whole

range of horticulture

produce but without

pre-cooling system.

(a) With civil structure/ @ Rs 7000/- per MT

pre-fabricated structure
excluding cold storage
with mezzanine floors

(b) With civil structure/ @ Rs 8000/- per MT
pre-fabricated structure,

(excluding cold storage

with mezzanine floors)

and pack house facility

(iii) Modernization of Cold 5000 MT -do-
Storage
(a) Up gradation of @Rs. 1000/MT

thermal insulation

(b) Up gradation of @ Rs. 2000/MT
cooling system,

refrigeration, air flow,

electric installation,

handling devices,

safety devices etc
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(iv) CA Storage @ Rs 32,000 per MT -do-
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MR. CHAIRMAN: Any supplementaries?
MS. MABEL REBELLO: Yes, Sir.
MR. CHAIRMAN: Please go ahead.

MS. MABEL REBELLO: Sir, this question particularly pertains to
Himachal Pradesh. Himachal Pradesh 1is a fruit-growing and off-season
vegetable growing State. The answer states that there are only 25 cold
storages. Twenty-five cold storages for a State which grows plenty of
fruits and off-season vegetables are grossly inadequate. 1 would like to
know from the hon. Minster whether he has got any plan to construct more
cold storages there so that they create adequate capacity to store fruits
and off-season vegetables and nothing goes waste. Today it is said that
30 per cent or 40 per cent of the fruits is wasted and fruits are needed

by this large country where we have 1.2 crores of people.
MR. CHAIRMAN: Question, please.

MS. MABEL REBELLO: So, 1 want to know from the hon. Minister what his
plan of action for the next one year, for the next two years and for the
next three years is. How many cold storages is he going to construct in

Himachal Pradesh so that no fruit is ever wasted in that State?

SHRI SHARAD PAWAR: Sir, there are totally three schemes. In the case
of Himachal Pradesh, there are only two applications received by the
National Horticulture Board and both these applications have been
approved. If any more application comes from Himachal Pradesh, we will be
happy to support that.

MS. MABEL REBELLO: What is this answer, Sir?
MR. CHAIRMAN: Shrimati Bimla Kashyap Sood.

MS. MABEL REBELLO: The answer is not at all satisfactory, Sir.

A Raen Feaw o @A ARy, AT d d9 AR afesEt @1 scqeT S
AT A BT § 3R IE B T § WER e g H FN AT § e e ged §
& @8 S ¥ S ofid SR T Wi S wIfevl Hgled, Toel aR WER F by air
3o AR V9 H FEA o hETEr B TR °7| g@iav ggl fid #6ER IE Wl AW wer
S & fFamat & 3vel wHd TR A 7 glawr 8

At ARG IGAR: W, HER & IR H Ig a1 THSI HT 7Tl & fob proposal dief
sections # 3 Bl 377 UgeT Private Citizen 3R investor ¥, @0 &S
Cooperative Society g 3R dRr ®e
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Igdie T Tde BUcHe & BAEART 9 I TRE & 5 HE & $IS 4T proposal
TAR UIT el AT &1 §HAR I ThHIA §, 5T folv gHel @l I=ar & inform fRar § &
IR T SIET 9T AEd §, d 306 39 d¥g T proposal HSAT AIRUI R TWHR 50
R IAHRAT F g@e ol AR 3 FAgg wn

SHRIMATI VASANTHI STANLEY: Mr. Chairman, Sir, cold storages are not
only the need of Himachal Pradesh but also the whole of our nation. On
the one side, agricultural lands are being converted into residential
places, on the other side; the agricultural produce is being wasted. |1
would like to know from the hon. Minister: Will the Government of India
consider setting up of cold storages by the farmers themselves, either
individually or through forming a society, by providing them free land,
free power supply, etc.? There was a similar welfare scheme in Tamil Nadu
in the name of Uzhavar Sandhai which facilitated the farmers by giving
free market place, free transportation, free bus pass, and even free
scales. 1 would like to know from the hon. Minister: Will the Government
of India consider any such measures for the farmers to set up cold

storages themselves free of cost?
A s e Fradt W, q N v g qoa F A AT . (GFaue)..
At wamafa: 5@ W AT WA & T €, T a1 F I3 1 ST E ... (FFauE)...
A sara AT PRI W, I A T WA YO & A AT . . (FFIUE)...
At gl gge g SAE o g ATl ... (FFEauE)...

SHRI SHARAD PAWAR: Even an individual farmer can do it. He is also
eligible to get subsidy, if he is going to set up this type of cold
storage. But so far as the suggestion of free power or free land is
concerned, it is not possible. Ultimately, the State Government has to

take these types of decisions.
Representations to remove obstacles in exploiting EEZ

*264. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has received any representations from
fisheries associations to remove impractical conditions and obstacles to

exploit the marine resources in Exclusive Economic Zone (EEZ);
(b) if so, the reaction of Government thereto;

(c) whether any Task Force or Expert Group has been set up to study
the problems and suggest solutions; and
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(d) the reasons for the slow response of Government in making the

deep sea sector vibrant?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI CHARAN DAS
MAHANT): (a) to (d) A statement is laid on the Table of the House.

Statement

(@) and (b) The Government receives representations from fisheries
associations from time to time on several issues relating to deep sea
fishing. These issues are addressed promptly and also deliberated by the

Inter-Ministerial Empowered Committee on Marine Fisheries.

(c) Besides the inter-ministerial empowered committee, the
Government has set up an "Expert Group® to review the guidelines for
operation of deep sea fishing vessels and another Expert Committee for

revalidation of the marine fishing potential.

(d) The policy on deep sea Tfisheries is an evolving process. The
government endeavors to provide an enabling environment for the
development of deep sea Tfisheries in India through its policies and

Centrally Sponsored Schemes.

SHRI SYED AZEEZ PASHA: Sir, the reports of the Government and the
Marine Fishery Survey state that there are two million tonne of catches
which can be exploited on a sustainable basis. Unlike coal and oil,
marine resources migrate or perish if they are not cached at a proper
time. So it is a heavy national loss. Though we have a policy of 2005,
but it seems to have failed. What are the reasons for the Government for
not implementing its own policy of 2005? Why is this sector stagnating?
Moreover, even in hurricane and cyclones, small boats are not permitted
to enter into small ports. Either they will not get entry or if they get
entry, they have to pay exorbitant fees. Why 1is the Government not

intervening?

SHRI SHARAD PAWAR: Sir, the question is essentially for Exclusive
Economic Zone. For EEZ, deep sea fishing is possible. Those boats which
are capable and are in a position to enter deep-sea, definitely there is
no restriction on them. But those boats which are not properly equipped
and if they want to cross the guidelines and want to enter into deep sea
zone, definitely, that is not allowed. So for the second issue which has
been raised here, whatever is the marine fish availability in India, we

are exploiting somewhat near.82 per cent of our total stocks.
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SHRI SYED AZEEZ PASHA: My second supplementary is this. Some Members
of Parliament have demanded that the Government should renegotiate the
Treaty signed by the Fisheries Survey of India and the Indian Ocean Tuna
Commission (10TC). The 10TC, mainly, consists of North American and
European countries. As a result, we are not in a position to administer
our own EEZs. So, the Treaties Division of the Ministry of External
Affairs wants to renegotiate the Treaty. But why is the Government not
taking steps to renegotiate it so that we can get a fair deal in the

Indian Ocean for marine resources?

SHRI SHARAD PAWAR: Here again, there is a similar issue. Whatever is
the availability of tuna, practically, we are exploiting a substantial
quantity today. We are helping our own players, those who want to go for
tuna. We are financially supporting them to upgrade their vessels. And,
unless and until we take full advantage of tuna which is available in our

area, we do not want to unnecessarily take up this subject with others.

PROF. P.J. KURIEN: Sir, in our Exclusive Economic Zone, there are a
lot of marine resources. But, after the Government announced the
Fisheries Policy of 2005, as | understand, there is not much increase in
fisheries in the marine resource catches in the Exclusive Economic Zone.
The hon. Minister has already said that small boats cannot go there; it
should be trawlers. But, in the last six years, since the policy has been
announced, what has been the increase in the number of trawlers?
Actually, there is not much increase at all. There is stagnation in this
sector. And, because of this stagnation, trawlers of other countries will
be coming and taking away our resources. This is what is happening. Sir,
the policy is there. But either the Ministry of Agriculture lacks in
implementing the policy, or, the Shipping Ministry is not cooperating
with them. Either way, our Exclusive Economic Zone 1is not properly
exploited, and we are losing a lot of marine resources because of that. 1
would like to know what steps the Government will take to rectify the
stagnation and improve the catches in the Exclusive Economic Zone of our

country.

SHRI SHARAD PAWAR: In fact, we have appointed two Groups to go into
this issue in detail and to see what iImprovements we can take in this
regard. They have made a number of recommendations. Most of the
recommendations have been accepted. But 1 would like to bring to the
notice of the hon. Member that the situation has basically changed.

Today, there are 51,000 mechanised boats which can go into the EEZ
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areas. They can go for fishing there; there is no
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restriction. The question is only about deep-sea Tfishing vessels. The
availability of deep sea fishing vessels is limited in this country. On
the part of the Government of India, if anybody wants to buy or hire it,
we do financially support them. We get several applications, and these
applications have been cleared. As on today, there are only four

applications which are pending. These will also be cleared.

W faT FAR @ meRohd @amafd sh, # U AeEE F A Agled A ST
e § B T s F Aowr uee #, AgIRt A T e & W §, o ot
T &1 AT § - S MR B, 3o W ¥, ¥R@s ¥ 34 W SHEl W AT 3eures
& fav 3R 7Eat & few & AU =1 Ay uee #1 F & S o f A Ao g,
i &7 &, o g AT FROT §2

M e yar: FHEfd S, Ig At marine fishing F SR A gl I aa aa & &
TS marine sector Hgcaqul HHA A drel Haed g

SHH G # TR A9 A g RE & Agg G ¥ 3R o vHEdE o et g
gl 7§ o1 o @9 § & marine & Fo Affcu=w &1 3R & 0 &9 A STl aReR
FEAT E, o & T el W Ser €U & gl 3T Y # aquaculture dF
H gH SIGI ®H R Tohd & IR 38 A & fov G asaf & Faer potential &, 309
foerR ot v g1 57 @l A #F aquaculture, seawater fishing & SR #H 3R river
fishing & ok & §NE A & AU Taoidie F sgd ThA Aden § oF a1 oo,
S g TAYAT IR AT U8l $T IS & - National Fisheries Development Board,
o gsFarc e H g, 98 ¥ To¥ R & RRe Budde & & fRRdd @
FEARIST A FAT, 3oTh o Aol i 3raegdar §, a8 WA A F v &7 g5 |
44T available F=T, [SUW 39 dcd & §¢ TN, 3H W €AW &1 - TJg DA
gy & forr & 3R A IR & W P A TeA H T @ AAe G e g & Aer arer
Ugd EANT JIEo UFHUIE He HTd §IR S H AT IR 3 AT §H aE §oIR I8 W
qgiT gl RaafRe swd gfe & @ ¢ 3R 3@ g # acquaculture, sea water
fisheryﬁm@mmﬁmﬁmﬁl

At gamafa: d% g, ge @& 265 . . (STIUW)...
W sfaa FAR el waafa Felew, FN F oof F AR #H el AGT Fel
st g 39T HaTr WoA g AT gl . . . ().

9. A FAR WEel: FATl WeA Fgl g §? PN AT g AR AG &I, A 3HA
AhraT gl & gHM? .. . (SUaYE)...
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Education to all children

*265. SHRI MOINUL HASSAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether, according to the Right to Education (RTE) Act, all

children under fourteen years should be enrolled in schools;

(b) whether despite this, the Child Labour Act does not expressly

prohibit employment of children in agriculture; and

(c) if so, the reasons for the discrepancy between the two Acts and

how Government proposes to rectify this?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(c) A Statement is laid on the Table of the House.

Statement

(a) The Right of Children to Free and Compulsory Education (RTE)
Act, 2009 provides for free and compulsory education to all children in

the age group of six to fourteen years.

(b) and (c) The Child Labour (Prohibition and Regulation) Act, 1986
prohibits the engagement of children below 14 years 1in certain
occupations and processes, and regulates their working conditions in
other occupations. Agriculture as a whole 1is not included in the
prohibited list of occupations and processes under the Child Labour
(Prohibition and Regulation) Act, 1986. However, agricultural processes
where tractors, threshing and harvesting machines are used, as also chaff
cutting and handling of pesticides and insecticides are included in the
prohibited list.

Section 8 and 9 of the RTE Act mandate the appropriate Government and
local authority to provide free and compulsory education to every child.
The term 'compulsory education” means obligation on the appropriate
Government to ensure admission, attendance and completion of elementary
education. Therefore the appropriate Government 1is responsible for
ensuring that every child of this age attends school during the

prescribed school hours/days.

SHRI MOINUL HASSAN: Sir, it is an undeniable fact that Right to
Education Act is a very important legislation passed by the Houses. But
my question is: Is it true that this Act curtails the opportunity for

public employment under Article 16 by not extending education up to class
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X1l as a
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fundament right, which is a bare minimum qualification for every citizen
to enter even a least earning employment in the age of the knowledge

economy? If so, that is the Government doing about the same?

SHR1 KAPIL SIBAL: Mr. Chairman, Sir, this supplementary is not
related to the main question about the fundamental rights of children to

be educated up to class XI1I.
SHRI MOINUL HASSAN: I am sorry, you have dealt with it.

SHRI KAPIL SIBAL: But since the distinguished Member has raised it, |
would only mention that the present fundamental right under 21(A) through
the Eighty-sixth Constitution Amendment is limited to children between
the ages six to fourteen, and the Prime Minister has already, in his
speech, — | read that the other day said that “"we would like to extend it

up to class X." That exercise is going on under the Twelfth Plan...
AN HON. MEMBER: Sir, he is talking about the new education policy.

SHRI KAPIL SIBAL: ...so that the Madhyamik Shiksha Abhiyan, the
universal Right to Education up to Class X, 1is something that the
Government is contemplating, and 1 hope this comes through the Twelfth

Plan.

MR. CHAIRMAN: Thank you. Second supplementary related to the

question!

SHRI MOINUL HASSAN: Yes, Sir. This is very much related to the
question. In this context, | would like to know what steps the Government
is taking in order to extend RTE to the age 0-6.

SHR1 KAPIL SIBAL: No, no; 1 hope that we don"t extend the RTE to age
zero! But, certainly, the Government is thinking about pre-school
education at this point in time between ages 4-6. You know that the
anganwadis are there, but, at the same time, what should be looked at is
whether the anganwadis can deliver the kind of pre-school education that
children should get at that particular, very sensitive age. The
Government is looking at these issues. 1 don"t think the Government has
taken a decision. But we would like to move forward, hopefully, in the
next few years, to bring pre-school education into the formal education

agenda without formally teaching children between 4-6.

oAt sera R FrRI: TS FEleT, AT FA S o U YT & ek H FaT §
f&% "Sections 8 and 9 of the RTE Act mandate the appropriate Government
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and local authority to provide free and compulsory education to every

child". 3R T Y 378l Fgr & "appropriate
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Government...". W,ﬁmmﬂﬂﬁmﬁ?ﬁﬁ@mméﬁ?ﬁm
geRI W AT §, 30 R T57 1 gt gred §, gl 9gd IS §, S 9gd WosT sen gl
# &N S & goen war § B ¥e S Wifive weede ¥, a9 WWfbive seede wr e
WaER § A Fog T WER 2 HON RTE Act YF R B, &g W@ & a9 Far & ¢
f6 98 RTE Act ol §, Yol Uslheld o & &, Wge g Uopheel & feam &1 &
AFAT HA S & Gl el § T FAT WX qU H dF FH U g o & v 90 3R
10 & A F @A A7 Il wat AET & O AR I 39 FE F arew oFr a1 R g T
& 5 a5 oo @ & v ¥, s@ F 35a ad E2

SHRI KAPIL SIBAL: Mr. Chairman, Sir, as far as the policy of the
Government is concerned, it is quite clear that the Government of India
is not going to
provide 90 per cent apart from North-Eastern States. That policy has

already been incorporated and stated publicly.

As far as the T"appropriate Government® is concerned, The Right to
Education Act talks of “"appropriate Government®; in certain contexts it
would be the Central Government and, in others, it would be the State
Governments. So, the word "appropriate Government® would apply both to
the Central Government and State Governments with reference to the

context in which it is used.

7. Reasd @t Taofy meey, &% Ree o F, cesa tRae & aead
ot 7 A, 337 W awEl & IR vE fHad deR war g1 sEh Aeefader arhr wEt
o wh § AR A9 B 3ueeydr A @ F FROT FS TEA d¢ Wd & F AR A
ST & S dEct § fF arsAd wher, S e, gR dRsl T 3R @fAw wpe A
Ere-Fede Yo FA FIT 87

SHRI KAPIL SIBAL: Sir, we are very concerned about this issue. The
position is that, whereas in urban areas there iIs a possibility of
children getting access to education, the real problem arises in remote
areas, and it is for this reason that the State Governments are required
under the Act to set up neighbourhood schools. What they can do is, if
there is a small population, they could actually collect a cluster of
villages and, in the context of that cluster of villages, set up a
neighbourhood school there. There are also provisions under the Act
through which you can actually transport children from their places of

residence to where they would get their education.

But, of course, this is easier said than done. First, the mapping has
to be done by each State Government, mapping of populations, mapping of

children and where the requirement of the school

34



is. They will also have to map the existing schools, look into the
requirements and then set up new schools, called neighbourhood schools,

to serve the remote areas.

Sir, as far as the pupil-teacher ratio 1is concerned, that is
prescribed under the Act; it is 1:30. But at this point in time, many
State Governments have not been able to achieve that pupil-teacher ratio,
which s why there is a three-year prescribed limit under the Act for

them to achieve the purposes and the conditionalities of the Act.

SHRI AVTAR SINGH KARIMPURI: Mr. Chairman, Sir, as the hon. Minister
is also aware, the practice of child labour is being followed on a large
scale in the agricultural sector. In the reply given by the hon.
Minister, it is mentioned, "Agriculture as a whole is not included in the
prohibited list of occupations and processes under The Child Labour
(Protection and Regulation) Act, 1986". 1 would like to know whether the
hon. Minister will consider inclusion of agriculture as a whole in the
prohibited list of occupations and processes under the Child Labour
(Prohibition and Regulation) Act, 1986.

SHR1 KAPIL SIBAL: Sir, at this point of time, The Child Labour
(Protection and Regulation) Act, 1986 prohibits child labour to be
employed in the processes in agriculture where tractors, threshing and
harvesting machines are used and chaff cutting is done. It is only
limited to that category. But there is an inter-Ministerial group that
has been set up and it is actually thinking in terms of a blanket ban on

all child labour in every walk of life where children are commercially

exploited.
Insurance cover for passengers
*266. SHRI N.K. SINGH: Will the Minister of RAILWAYS be pleased
to state:

(a) whether Railways have suffered huge losses due to various train

accidents in the past few years;
(b) if so, the details thereof;

(c) whether Railways have any insurance cover for passengers and

properties; and

(d) if so, the details thereof and the claims received from

insurance companies during the last three years?
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THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDD): (a) to (d) A

Statement is laid on the Table of the House.
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Statement

(a) and (b) Loss of railway property in consequential train accidents
excluding cases of trespassing at unmanned level crossings during 2008-
09, 2009-10, 2010-11 and the current year from April to July, 2011 has
been estimated to be Rs. 60.65 crore (approx.), Rs. 53.71 crore
(approx.), Rs. 71.93 crore (approx.) and Rs.22 crore (approx.),

respectively.

(c) There 1is no insurance cover for passengers and property at
present. The insurance cover for rail passengers has been discontinued
from 20.09.2008. The insurance cover bought from general insurers earlier
was an internal mechanism to get the reimbursement of the compensation
paid to the victims of train accidents by the Railways. However, payment
of compensation to the victims of train accidents or untoward incidents

by the Railways does not get affected in the absence of insurance cover.

(d) Reimbursement of claims received by Indian Railways from
insurance companies during the year 2008-09, 2009-10 and 2010-11 was Rs.
83.93 crore (approx.), Rs. 45.89 crore (approx.), and Rs. 81.29 crore
(approx.), respectively. This  amount is not related to the
accidents/casualties in that year but depends upon the number of cases
which are finalised by the Railway Claims Tribunal in a particular year

for which Railways seeks reimbursement from insurance companies.

SHRI N.K. SINGH: Sir, my Tfirst supplementary to the Minister is,
everybody knows that the Indian Railways is, perhaps, one of the most
accident-prone railways that we know. In the last two years itself the
number of deaths has been as high as 271. While their compensation is not
linked to insurance, surely the Railways® finances are also stressed out.
Just because you have had bureaucratic hassles, you are not finding the
right insurance companies for the right premium. Why are you denying
yourself an opportunity of having a proper insurance cover for
passengers, something which the Railway Minister had announced in 2003-
047?

SHRI DINESH TRIVEDI: Sir, with due respect, Tfirst of all let me
correct that the Indian Railways is not one of the most accident-prone.
However, we do not want even a single accident. Having said that, Sir, in
the year 2008, we had discontinued the insurance scheme, as the
knowledgeable hon. Member knows, because of various problems. First of

all, whenever the claim is paid to the victims or
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affected parties, it had nothing to do with-the insurance because we did
not want to wait for the insurance people to come and pay us and then we
pay, which is not fair. But, the Indian Railways encountered a lot of
problems in terms of delays, in terms of lot of cases where they would
not accept the legitimate claims. For instance, there were amounts which
have been given by RCT on account of interest. The insurance company said
that they were not going to pay that. You know there were various
disputes and various other things. There were problems with regard to
premium also. After liberalization, after a Ilot of private sector
companies came into being, the insurance premium which was much lower
earlier also went up. So, the trade off between the premium what we paid
and the kind of compensation we are to pay to the victims did not really
materialize well. So, what we did was we started an expert committee in
the year 2010 to find out what is the best way out. The expert committee
also mentioned that IRFC should have a corpus. Based on that corpus, we
have got to ensure that the compensation paid from time to time Iis
jJustified. However, at the moment, mechanism formed in May, 2011, to work
out the feasibility and modalities and formation of this corpus fund, is

in progress.

SHRI N.K. SINGH: Sir, in reply to my previous unstarred question, the
Minister had answered that his experience with ICICI Lombard on insurance
was not a very happy one which is why it discontinued. But, then, the
whole insurance sector is opened up to a lot of credible public sector
companies. There 1is availability of best global practices to have
passengers® insurance cover. Why is the Railways not wanting to learn

from the best international example and seek the best insurance terms?

SHRI DINESH TRIVEDI: Sir, we will be very happy to use the talent in
the House. The hon. Member is an expert iIn the area of finance. | would
be very happy if he came and gave us some very good proposal whereby it

would benefit not only the Railways but the passengers as well.

aﬁmﬁmtmuﬁnzm,ﬁmaﬁsﬁaﬁwmg%ﬁmﬁaﬁ
WR, 9% U8, 9% ¥ ¢ad Al §, 96 96l § 6 PR Hg TFAISC @, d 386 &
arel & H$ o FS Compensation A 3R YT FFua@e i off §1 Y9 Fo 30 @AY
A A g AR g F fofede F A & &1 3R feee & & W A weue W
fear ST fF Fo dar S iR A $eaRE & & ST, F1 50 W ¥&d fFuR X gl
g7
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st AT AR W, Fae s W o F uger Yo S dar A oy o, fRe e,
ISR & $ERE waxer ATl H FEelr AW F FAR F RIT FRST & A A @,
cOmpensationméﬁmmamwag?ré‘rw%|aasfrﬁ?’rmaﬁrmamﬁgrﬁr
gidr &, @ @@ under the Compensation Act, we are liable to pay 3R ag 37
T T & AR S 3W I IT FE & IAH TH FROH T 99 g @I gl I AGT TEE T
g 50 vy & 3o AR waen wE, 39k 9 R FE whE g 3R 3§ @A F ded
SR & ThdT &, df &7 9T Thd &1 AR AR priority § & O NG Heder ¢ AT
33T YodsT ¢, ofhd fafded #T Seg ¥ Slog 3T compensation AT AIRT|

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Construction of drainage line at Nagpur railway station

*267. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the Minister
of RAILWAYS be pleased to state:

(a) whether Railways have approved construction of a 1.8 metre
diameter drainage line at eastern gate of Nagpur railway station to

release the drain water into a channel at Santra market;

(b) if so, whether work on the project has started to solve the

problem of waterlogging; and
(c) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (&) Yes, Sir. A work
named as "Nagpur - Improvement to drainage system by 1.8 metres diameter
pipeline from west to east side" is sanctioned. This work consists of two

parts as below;

(i) Improvement to storm water drain by laying of 1.8 metres
diameter pipeline for drainage from west to east side. The cost of this
work is to be shared between Railway and Nagpur Municipal Corporation in
the ratio of 30:70. The work is to be executed by Railways as pipeline is

passing under Railway yard.

(ii) Second part pertains to improvement to drainage system &
carriage watering arrangements which is purely a railway work for which

cost is to be borne by railways.
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(b) and (c) The work in part (i) above will be taken up after Nagpur
Municipal Corporation deposits Rs.4.79 crores (approx.), being their 70%

share of cost.
Pattern of land holdings in the country

*268. SHRI VIJAYKUMAR RUPANI: Will the Minister of AGRICULTURE be

pleased to state:

(a) the total agricultural land in hectares, in the country, as on

30 June, 2011, State-wise;

(b) the total number of agriculturists, marginal, small, medium and

big, registered in the country, as on 30 June, 2011, State-wise;

(c) the pattern of land holdings with the agriculturists, marginal,

small, medium and big, referred to in part (b) above, State-wise; and

(d) the agricultural land converted into non-agricultural land
during the last three years from 2008-09 to 2010-11, State-wise?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) The total
agricultural land in hectares, in the country, State-wise as per the
latest report
on "Land Use Statistics at a Glance- 2008-09", is given as Statement-I
(See
below).

(b) As per the latest available information from the Agriculture
Census
2005-06 data, the total number of operational holdings (agriculturist
households having operational holdings) viz., marginal, small, medium and

big in the country, State-wise is given as Statement-11. (See below).

(c) As per the Agriculture Census 2005-06 data, the pattern of land
holdings (area operated) by the operational holders (agriculturist
households having operational holdings) viz., marginal, small, medium and
big referred to in (c), State-wise 1is given as Statement-111. (See
below).

(d) Change in the agricultural land during the last three years as
per the report on "Land Use Statistics at a Glance- 2008-09", from 2006-
07 to 2008-09, State wise is given as Statement-1V.
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Statement-1
State-wise Total Agricultural land for 2008-09

(Hectares)

State/Union-Territory Total Agricultural Land

1 2
Andhra Pradesh 15928055
Arunachal Pradesh 422098
Assam 3211232
Bihar 6636711
Chhattisgarh 5580910
Goa 197198
Gujarat 12422100
Haryana 3727959
Himachal Pradesh 822376
Jammu & Kashmir 1044325
Jharkhand 4288661
Karnataka 12891945
Kerala 2304864
Madhya Pradesh 17322402
Maharashtra 21147500
Manipur 243305
Meghalaya 1053046
Mizoram 376750
Nagaland 659426
Orissa 7126000
Punjab 4214812
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1 2

Rajasthan 25578001
Sikkim 149871
Tamil Nadu 8146225
Tripura 309501
Uttarakhand 1546970
Uttar Pradesh 19178591
West Bengal 5689456
A&N Islands 47079
Chandigarh 1550
D & N Haveli 24311
Daman & Diu 5232
Delhi 53563
Lakshadweep 2665
Pondicherry 30296
ALL INDIA 182384986

Source: Land Use Statistics at a Glance-2008-09, DES, Ministry of Agriculture
Statement-11

State-wise distribution of number of operational holdings

according to different size groups

SI.No. States/UTs Operational hodings (number)
Marginal Small Semi-  Medium Large All Size
medium Classes
1 2 3 4 5 6 7 8
1 Andaman & 4823 2118 2953 1656 40 11590

Nicobar Islands

2 Andhra Pradesh7417461 2639110 1444083 487423 56041 12044118
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1 2 3 4 5 6 7 8

3 Arunachal Pradesh22085 25110 30485 26740 4215 108635
4 Assam 1752989 591431 317859 82933 4902 2750114
5 Bihar 13139279 978458 437841 97953 3598 14657129
6 Chandigarh 770 197 95 54 4 1120
7 Chhattisgarh 1918533 759702 517075 231127 34223 3460660
8 D & N Haveli 7713 3994 1873 762 118 14460
9 Daman & Diu 6724 606 215 65 13 7623
10 Delhi 14047 5691 3446 1931 196 25311
11  Goa 42745 5788 2681 1195 412 52821
12 Gujarat 1585042 1345348 1080611 582229 67784 4661014
13 Haryana 764278 311397 282849 196029 48714 1603267
14 Himachal Pradesh636619 175651 88447 29136 3530 933383
15  Jammu & 1122969 169166 71406 13645 622 1377808

Kashmir

16 Karnataka 3655878 2013197 1278207 554130 79446 7580858
17 Kerala 6602443 214832 69710 14858 2449 6904292
18 Lakshadweep 9811 267 130 26 8 10242
19 Madhya Pradesh3198918 2147723 1566422 868149 126785 7907997
20 Maharashtra 6118395 4150276 2451582 925089 70294 13715636
21  Manipur 76510 48815 22325 2785 40 150475
22  Meghalaya 112485 55335 28695 6480 250 203245
23  Mizoram 43393 31069 13765 1463 75 89765
24  Nagaland 12365 13482 36802 76119 30484 169252
25 Orissa 2597164 1156162 472129 119529 11408 4356392
26  Puducherry 24852 3825 1925 765 110 31477
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1 2 3 4 5 6 7 8
27 Punjab 134762 183062 319933 295749 70960 1004466
28 Rajasthan 2073099 1321126 1260369 1103263 428625 6186482
29  Sikkim 39832 16546 10791 5405 852 73426
30 Tamil Nadu 6227705 1234054 542025 169599 19590 8192973
31 Tripura 490569 54448 18275 1942 161 565395
32 Uttar Pradesh17507112 3103166 1391564 427879 27873 22457594
33 Uttarakhand 658214 162881 77785 21370 1304 921554
34 West Bengal 5674788 1005594 282767 27862 652 6991663
ToTAL* 83694372 23929627 14127120 6375340 1095778 129222237

Note: *excluding Jharkhand.

Source: Agriculture Census - 2005-06, Ministry of Agriculture

Statement-111

State-wise Average Size of holdings according to different size groups

SI.No. States/UTs

Area Operatet(in hectares)

Marginal Small Semi-  Medium Large All Size
medium Classes

1 2 3 4 5 6 7 8
1 Andaman 0.44 1.51 2.64 4.35 37.79 1.88

& Nicobar Islands

2 Andhra Pradesh 0.44 1.41 2.66 5.66 15.66 1.20
3 Arunachal Pradesh0.51 1.31 2.79 6.31 15.01 3.33
4 Assam 0.43 1.21 2.66 5.13 60.92 1.11
5 Bihar 0.25 1.25 2.59 5.16 20.56 0.43
6 Chandigarh 0.41 1.40 2.86 5.79 12.75 1.09
7 Chhattisgarh 0.44 1.42 2.70 5.74 16.63 1.51
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1 2 3 4 5 6 7
8 Dadara & 0.51 1.32 2.73 5.86 15.60 .43
Nagar Haveli

9 Daman & Diu 0.27 1.38 2.67 5.98 18.14 .50
10 Delhi 0.43 1.38 2.85 5.83 14.60 .49
11 Goa 0.29 1.24 2.51 5.70 66.99 .15
12 Gujarat 0.50 1.46 2.78 5.81 16.72 .20
13 Haryana 0.45 1.44 2.83 6.05 16.47 .23
14 Himachal Pradesh 0.41 1.39 2.72 5.66 17.00 .04
15 Jammu & Kashmir 0.36 1.40 2.70 5.43 18.89 .67
16 Jharkhand NA NA NA NA NA NA
17 Karnataka 0.45 1.43 2.71 5.78 14.90 .63
18 Kerala 0.14 1.33 2.56 5.30 47.73 .23
19 Lakshadweep 0.18 1.36 2.50 6.11 24.00 .27
20 Madhya Pradesh 0.50 1.43 2.75 5.86 15.29 .02
21 Maharashtra 0.46 1.26 2.50 5.28 13.39 .46
22 Manipur 0.52 1.29 2.48 4.86 11.13 .14
23 Meghalaya 0.49 1.33 2.54 5.22 23.21 .18
24 Mizoram 0.62 1.31 2.32 4.80 43.83 .22
25 Nagaland 0.47 1.17 2.52 6.11 19.46 .93
26 Orissa 0.52 1.37 2.65 5.51 15.89 .15
27  Puducherry 0.30 1.41 2.73 5.80 18.20 .78
28 Punjab 0.62 1.41 2.67 5.75 15.03 .95
29 Rajasthan 0.49 1.43 2.83 6.16 17.88 .38
30 Sikkim 0.38 1.26 2.55 5.47 18.40 .48
31 Tamil Nadu 0.37 1.39 2.71 5.65 19.98 .83

45



1 2 3 4 5 6 7

32 Tripura 0.28 1.37 2.51 5.30 63.43 .50

33 Uttar Pradesh 0.40 1.40 2.73 5.55 15.20 .80

34  Uttarakhand 0.40 1.39 2.70 5.48 25.13 .92

35 West Bengal 0.49 1.59 2.73 4.94 339.42 .79
ToTAL* 0.38 1.38 2.68 5.74 17.08 .23

Note: * Data for the State of Jharkhand is not available.
Source: Agriculture Census-2005-06, Ministry of Agriculture

Statement-1V

Change in Agricultural Land

State/Union-Territory/Year

Increase/Decrease in Agricultural

Land over the previous year in Hectares

1 2
Andhra Pradesh

2006-07 139234
2007-08 27874
2008-09 -11085
Arunachal Pradesh

2006-07 3547
2007-08 700
2008-09 -502
Assam

2006-07 0
2007-08 -12816
2008-09 0
Bihar

2006-07 _124
2007-08 -938
2008-09 0
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1 2
Chhattisgarh

2006-07 -8493
2007-08 3436
2008-09 -3620
Goa

2006-07 0
2007-08 0
2008-09 0
Gujarat

2006-07 13200
2007-08 0
2008-09 0
Haryana

2006-07 -2789
2007-08 -36071
2008-09 -17633
Himachal Pradesh

2006-07 2661
2007-08 997
2008-09 0
Jammu & Kashmir

2006-07 0
2007-08 -8037
2008-09 4149
Jharkhand

2006-07 -147
2007-08 2974
2008-09 -13648
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1 2
Karnataka

2006-07 -11104
2007-08 -2650
2008-09 641
Kerala

2006-07 5994
2007-08 -13116
2008-09 -11493
Madhya Pradesh

2006-07 -25384
2007-08 -1788
2008-09 12602
Maharashtra

2006-07 -4800
2007-08 -10800
2008-09 -3900
Manipur

2006-07 0
2007-08 10350
2008-09 1031
Meghalaya

2006-07 -501
2007-08 -997
2008-09 -3286
Mizoram

2006-07 153823
2007-08 6081
2008-09 -2198
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1 2
Nagaland

2006-07 13941
2007-08 19749
2008-09 -17782
Orissa

2006-07 -347000
2007-08 0
2008-09 0
Punjab

2006-07 -19376
2007-08 6910
2008-09 -20861
Rajasthan

2006-07 -21643
2007-08 -23505
2008-09 1974
Sikkim

2006-07 0
2007-08 -4828
2008-09 -273
Tamil Nadu

2006-07 -15645
2007-08 1222
2008-09 -3051
Tripura

2006-07 0
2007-08 0
2008-09 0
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1

Uttarakhand
2006-07
2007-08
2008-09
Uttar Pradesh
2006-07
2007-08
2008-09
West Bengal
2006-07
2007-08
2008-09

A&N Island
2006-07
2007-08
2008-09
Chandigarh
2006-07
2007-08
2008-09

D&N Haveli
2006-07
2007-08
2008-09
Daman & Diu
2006-07
2007-08

2008-09

5406

40094

-2161

-55004

-34303

2015

-30218

-31446

2720
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1 2

Delhi

2006-07 -4205
2007-08 265
2008-09 -456
Lakshadweep

2006-07 0
2007-08 0
2008-09 -24
Pondicherry

2006-07 -139
2007-08 -215
2008-09 -142
All India

2006-07 -176537
2007-08 -59630
2008-09 -120444

Positive values depict increase and negative values depict decrease "0" indicates
"no change in the area"™ as per the data available.

Agricultural Land: This consists of net area sown, current fallows, fallow lands
other than current fallows, culturable waste land (land available for cultivation
but not cultivated during the last five years or more in succession including the
current year) and land under miscellaneous tree crops.

Source: Land Use Statistics at a Glance-2008-09, DES, Ministry of Agriculture
Requests for MNP in Delhi

*269. SHRI  BALWINDER SINGH BHUNDER: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:
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(a) the number of requests for Mobile Number Portability (MNP)
received in Delhi circle with all service providers;

(b) in how many cases MNP has been allowed;
(c) the reasons in each case for not allowing MNP; and
(d) the efforts made to dispose of the pending requests for MNP?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): (a) Total 8,39,471 requests for Mobile Number Portability (MNP)
have been received in Delhi License Service Area (LSA) with all service
providers till 31st July 2011.

(b) Out of the requests received as above, MNP has been allowed in
6,11,179 cases.

(c) The MNP requests can be rejected based only on the reasons
defined by TRAlI in “Telecommunications Mobile Number Portability
Regulations, 2009 dated 23rd Sept 2009" and further direction issued by
TRAI in this regard. Details of cases rejected in Delhi LSA is depicted

below:

SI. No. Reason Percentage of requests rejected

1. Identity Mismatch (Wrong Unique 32.43
Porting Code)

2. Subsisting contractual obligations 23.84
with exit clause in subscriber agreement
to which subscriber has not complied

3. At Donor Network Operator (DNO) 18.34
records the subscriber number is either
blacklisted or has unsettled overdue bills

4. Porting request has been made within 14.23
initial period of 90 Days

5. Wrong DNO 8.19

6. Subscriber has not submitted the proof 2.29
regarding settlement of the last outstanding
bill after porting to Recepient Network Operator

7. Others 0.67

(d) As per the MNP regulation and instructions, the MNP requests are
to be settled in 7 days except in J&K, Assam, North East LSA for which
period is 15 days. Hence at a given point of time certain number of
requests are expected to be in process. Rejected cases can be reprocessed
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by following due procedure after removal of deficiencies.
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Sanction for survey of new railway lines

*270. SHRI MANGALA KISAN: Will the Minister of RAILWAYS be
pleased to state by when sanction for survey of new railway lines,
Jharsuguda-Allahabad via Sundergarh, Tapkara, Gumla, Ambikapur, Sidhi and
Nuagaon; Jajpur Keonjhar Road-Jajpur (30 KMs) and extension of Ludhiana-
Dankuni Eastern Dedicated Freight Corridor to Brahmapur via Haridaspur,

would be accorded?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): Survey for new
railway lines Jharsuguda - Allahabad via Sundergarh, Tapkara, Gumla,
Ambikapur, Sidhi and Nuagaon, Jajpur Keojhar Road - Jajpur (30 KMs) is

presently not under consideration.

There is no plan in the Ministry of Railways for extension of Eastern
Dedicated Freight Corridor (Ludhiana - Dankuni) up to Brahmapur via

Haridaspur of Orissa.
New railway line to Silchar

*271. SHRI THOMAS SANGMA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that a new railway line to Silchar from
Gogigopa (Goalpara), along the southern international border of Meghalaya

has been proposed in the recent Railway Budget;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (a) No, Sir. However,
a survey fTor new line for providing rail connectivity to Jaintia Hills

(Meghalaya) has been included in 2011-12.
(b) and (c) Do not arise.
Setting up of industrial units in West Bengal

*272. SHRI TAPAN KUMAR SEN: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of 16 industrial units proposed to be set up by

Railways in West Bengal, product-wise;
(b) the total investment made by Railways in the above units; and

(c) the tentative date of commencement of production/services from
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these units?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (@) to (c) The
details of industrial units proposed to be set up in West Bengal by

Railways are as under:
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SI.No. Project Product
Tentative date of

Anticipated cost

(Rs. in crores) commencement
1 2 3 4 5
1. Manufacture of components & sub Manufacture of High Horse 265.95 2012-13
assemblies for High Horse Power Power loco under frames &
locos and institute for training crankcase machining

at Dankuni.

2. Electric loco assembly and ancillary Manufacture of critical high 123.0
unit of Chittaranjan Locomotive technology components and
contract.
Works at Dankuni . sub-assemblies required for
locomotives.
3. Noapara Rake Rehabilitation facility Rehabilitation of Kolkata 69.61

Metro Coaches

4. Coach manufacturing factory in the Electrical Multiple Unit & 860.16
from

Kanchrapara - Halisahar Railway Complex. Mainline Electrical Multiple
contract.

Unit coaches

5. Setting up of cold storage and Work completed.
temperature controlled perishable
cargo centres under Kisan Vision

56

Within 18 months from
award of the

March, 2013

Within three years

award of the



project at Singur.
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of

10.

of

11.

of

12.

13.

Development of Automobile and
Ancillary Hub at Shalimar.

Centre of Excellence for wagon

prototyping at Kharagpur workshop.

Wagon manufacturing factory
at Burdwan (Kulti).

2x660 Mega Watt Railways® captive,
49 months from the date

coal based thermal power plant at
Adra, District Purulia, in joint
venture with National Thermal
Power Corporation

Coach Mid Life Rehabilitation

workshop at Anara (Adra).

Factory for Composite Brake

Blocks at Tindharia.

Rail axle manufacturing factory
at New Jalpaiguri.

Fiat Bogie frame and refrigerated

First hub at Shalimar operationalised.

Testing and manufacture of 100.17

prototypes of new design wagons

Manufacture of wagons 150.0

Generation of electricity for traction

& non-traction purpose for
Railways application

crores.

Mid Life Rehabilitation of coachesl184.70

Manufacture of Composite 15.87

Brake Blocks

Manufacture of Axles 284.12

FIAT bogies and refrigerated 59.0
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of railways is

Rs. 449.25 Crores
out of total project
cost of Rs.8363.20

30 months from award

contract

End of 2012-13

Equity contribution

of approval

30 months from award

contract

12 months from award

contract

2014-15

2013-14



container factory at Budge Budge.

containers
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1 2 3 4 5
14. Electronic signal production unit at Rail Electrical and Electronic 78.38 2012-13
New Coochbehar . signal components
15. Wagon component factory for Cast steel freight bogies & couplersl100.00 30 months
afterformation
manufacture of high capacity bogies, of Joint Venture.
couplers & draft gear at Jellingham.
16. Diesel Multiple Unit (DMU) DMU coaches 249.03 End of 2012-13.

manufacturing factory at Haldia.
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Scholarships for SC and ST girls for pursuing higher studies

*273. SHRI AVTAR SINGH KARIMPURI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has any proposal to grant scholarship to

Scheduled Caste and Scheduled Tribe girls for pursuing higher studies;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) whether any guidelines have since been Tformulated 1in this

regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
and (b) A Central Sector Scheme for grant of scholarships for college and
university students is already under implementation. The scheme provides
82000 scholarships per annum, out of which 41000 scholarships are for
girls. 15% and 7.5% of this is earmarked for SC/ST girl students

respectively.
(c) Question does not arise.

(d) Guidelines for the Central Sector Scheme of scholarships for

college and university students have been issued.
PPP between educational institutions and food manufacturers

*274. SHRI D. RAJA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is a policy covering Public-Private-Partnerships
(PPP) between publicly funded educational institutions and commercial

food manufacturers;
(b) if so, the details thereof;

(c) whether guidelines have been made for publicly funded

universities to enter into PPP with commercial food manufacturers;
(d) if so, the details thereof;

(e) whether he is aware that food company Nestle has entered into

PPP with publicly funded educational institutions; and

(F) if so, the details of the partnerships and the objectives
thereof?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(f) No such policy has been formulated by the Government. However,
Universities are autonomous entities and may enter into collaborative
arrangements with private companies for furtherance of objectives of

learning and research.

There have been reports in print and electronic media indicating that
food company Nestle India Limited has entered into Public Private
Partnership with 4 public funded educational institutions namely Punjab
Agricultural University, Ludhiana, University of Mysore, Karnataka,
Gobind Ballabh Pant University of Agriculture and Technology, Pant Nagar,
and National Dairy Research Institute (NDRI) Karnal. All the Universities
except NDRI, Karnal are State owned and funded by the respective State
Governments. The NDRI, Karnal is a Deemed to be University under Indian
Council of Agricultural Research (Department of Agricultural Research and

Education, Ministry of Agriculture).

NDRI has reported that Indian Council of Agricultural Research (ICAR)
has formulated a policy covering Public Private Partnership (PPP) between
publicly funded institutions and commercial food manufacturers with
regard to (i) Technology development (ii) Technology refinement and (iii)
Technology transfer for commercialization. Publicly funded institutions
such as NDRI can get into PPP with private dairy processors/food
manufacturers so as to develop new technology or for commercialization of

newly developed technologies.

Punjab Agricultural University, Ludhiana, University of Mysore,
Karnataka, Gobind Ballabh Pant University of Agriculture and Technology,
Pant Nagar, and National Dairy Research Institute (NDRI), Karnal have
reported that they have entered into MoUs/agreements with Nestle India
Limited to work on a project - “Nutritional Awareness Programme® as a
part of Nestle "Healthy Kids" Global Program to create health nutritional
awareness among students, specially from rural areas. The programme,
inter-alia, also provides to cover students of age group 13-17 belonging
to Class IX to XIl. During the awareness programme, the students are to
undergo two hours in each week for a period of 6 weeks. The total cost of

the project is to be borne by Nestle India Limited.
Priority to railway lines in Naxalites/Maoist affected areas

*275. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of RAILWAYS be

pleased to state:
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(a) whether Railways are according any priority to execution of
sanctioned and/or surveyed railway lines in the areas affected by

Naxalite and Maoist insurgency;
(b) if so, the details of such railway lines, State-wise; and
(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (&) All sanctioned
railway projects are being progressed as per availability of resources.
11 new Ulines, 3 Gauge Conversion and 3 Doubling projects have been
sanctioned passing through Naxalite/Maoist affected regions 1in the
various States. Work on these projects are progressing simultaneously
with other railway projects. In the Railway Budget 2011-12, another 4 New
Line projects namely; Hansdiha-Godda, Bhadutola-Jhargram via Lalgarh,
Gudur-Durgarajapatnam and Wadsa-Gadchiroli passing through the
Naxalite/Maoist affected areas have been sanctioned. Preliminary works on

these projects have also been taken up.

(b) Details of the ongoing railway projects in the Naxalite/Maoist

affected areas all over the country are as follows:

SI.No. Rai lway State Name of the project
Length (in Km)

1 2 3 4 5

New Lines

1 East Coast Orissa Khurda Road-Bolangir 289

2 East Coast Orissa Lanjigarh Road-Junagarh 56

3 East Coast Orissa Talcher-Bimlagarh 154

4 East Central Bihar Bihta-Aurangabad 118.45

5 East Central Bihar Dehri on Sone-Banjari 36.4

6 East Central Bihar, Jharkhand Gaya-Chatra 97

7 East Central Bihar Gaya-Daltonganj via Rafiganj136.88

8 East Central Bihar Nawada-Laxmipur 137

9 South East Chhattisgarh Dallirajahara-Jagdalpur 235
Central
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1 2 3 4 5

10 East Central Jharkhand Koderma-Ranchi 189
11 North Central Madhya Pradesh, Lalitpur-Satna, 541
Uttar Pradesh Rewa-Singrauli &

Mahoba-Khajuraho

12 South Eastern West Bengal Bhadutola-Jhargram 54

via Lalgarh

13 Eastern Jharkhand Hansdiha-Godda 30

14 South Central Andhra Pradesh Gudur-Durgarajapatnam 41.55

15 South East Maharashtra Wadsa-Gadchiroli 49.5
Central

Gauge Conversion

16 South East Madhya Pradesh Chhindwara-Mandla Fort 182.25
Central

17 South East Madhya Pradesh, Jabalpur-Gondia 275.2
Central Maharashtra including Balaghat-Katangi

18 South East Madhya Pradesh, Chhindwara-Nainpur 149.52
Central Maharashtra

Doubling

19 East Coast Orissa Sambalpur-Talcher 174.11

20 South Eastern Jharkhand Goelkera-Manoharpur 40

3rd line (Chakradharpur -

Bondamunda Section)

21 East Coast Orissa Sambalpur-Titlagarh 182

(c) Does not arise.
Introduction of high speed trains

*276. SHRI T.M. SELVAGANAPATHI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that Railways are considering to introduce

high speed trains to connect small towns to the national capital;
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(b) whether it is also a fact that Railways are also considering to

introduce high speed trains to connect towns to State capitals; and
(c) if so, the details thereof?
THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (a) No, Sir.
(b) No, Sir.
(c) Does not arise.
Public-Private-Partnership in food processing units

*277. SHRI B.S. GNANADESIKAN: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether it is a fact that nearly 60 per cent fruits and
vegetables get wasted every year due to shortage of food processing

units;

(b) if so, whether Government would include private players and
small and medium enterprises to increase the number of food processing

units with subsidy to prevent such wastage; and

(c) if so, the details thereof and the number of food processing
units established in the country under Public-Private-Partnership (PPP)

model?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD PAWAR): (&)
No Sir. A comprehensive quantitative assessment of harvest and post
harvest losses for agricultural produces has been carried out by Central
Institute of Post Harvest Engineering and Technology (CIPHET). As per the
study report published on 21st April 2010, the losses in selected fruits

and vegetables were found to be in the range of 5.8% to 18%.

(b) Government 1is implementing various schemes wherein private
players and small and medium enterprises are provided financial
assistance in the form of grant in aid to set up food processing units in

the country.

(c) Government is implementing a scheme of Technology Upgradation/
Establishment/Modernization of food processing industries wherein grant-
in-aid @ of 25% of the cost of plant and machinery and technical civil
work subject to a maximum of Rs. 50 lakh in general areas 33.33% subject
to a maximum of Rs. 75 lakhs in North Eastern and difficult areas is

provided. Ministry has not supported any food processing unit under this
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Scheme in Public Private Partnership (PPP) mode.

66



Following of environmental standards by RCF

*278. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether environment standards are being strictly followed by
Rashtriya Chemicals and Fertilizers Limited (RCF) manufacturing units of
fertilizers or other industrial chemicals like dyes, solvents,
pharmaceuticals, etc. as the incidence of atmospheric pollution is

comparatively more in such units;

(b) whether the mandatory environmental controls and monitoring
drills prescribed by the Ministry of Environment and Forest are being

followed regularly; and
(c) whether the latest water-treatment technology is being adopted?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) Rashtriya Chemicals and Fertilizers Limited (RCF
Ltd.) is a Public Sector Undertaking under the Department of Fertilizers.
The Company is strictly following the environmental standards and also

operating its plants within the prescribed emission limits.

The manufacturers of industrial chemicals like dyes, solvents and
pharmaceuticals are required to follow the environment standards as
stipulated in The Water (Prevention and Control of Pollution) Act., 1974
and The Air (Prevention & Control of Pollution) Act., 1981. The State
Pollution Control Boards monitor the compliance of the emission standards
as prescribed under the rules.
In case of Pharmaceutical Industries Ministry of Health regulates
manufacture of pharmaceuticals as per laid down environmental
requirements under the guidelines issued Tfor '"Good Manufacturing
Practices" notified in Drugs and Cosmetics Act, 1940 and Drugs &

Cosmetics Rules, 1945 framed thereunder.

(b) The two operating fertilizer units of RCF at Trombay and Thal in
Maharashtra are accredited with 1SO 14000, ISO 9000 and 1SO 18000
standards. Emission standards as per the Air Act, Water Act and Hazardous
Waste Manage-ment Rule are adhered to by RCF. Monitoring of Liquid
Effluent, Ambient Air, Stack emissions and disposal of Hazardous waste as

prescribed under the rules is being done regularly as per the procedure.

The other environmental parameters like Ground Water, Soil & Sea

Water Quality monitoring, Noise Monitoring, Workplace Monitoring, Liquid
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Effluent Collection, Treatment and Disposal, Greenbelt Development,

hazardous waste monitoring etc is also being done regularly.
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Apart from above RCF also prepares the mandatory compliance reports
in respect of Annual Environmental Statement, Monthly Compliance Report,
Six-monthly Compliance Report, Disaster Management & Emergency Plan and
Preparedness Plan to address the emergencies in Environment related

issues and submits them to concerned agencies.

(c) RCF at its two fertilizer units have set up highly sophisticated
Effluent Treatment plants to treat the effluents emanating from various

plants.
Market share of public sector telecom companies

*279. SHRI  NARENDRA KUMAR KASHYAP: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the market share of public and private sector telecom companies

in providing basic and mobile telephone services in the country;

(b) whether the share of public sector companies is declining in

comparison to private companies;
(c) if so, the details thereof and the reasons therefor; and

(d) the steps taken/being taken by Government to ensure that the
share of public sector companies, in providing quality service, does not

come down despite competition from other entities?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): (a) The market share of public and private sector telecom
companies in providing wireline and wireless telephone services in the

country as on 30.6.2011, is as follows:

SI. No. Companies Percentage Market Percentage Market

share of Wireline share of Wireless

Subscribers Subscribers
1 Public Sector (BSNL and MTNL) 82.14 11.65
2 Private Sector 17.86 88.35

(b) and (¢) Yes, Sir, the market share of total subscribers of Bharat
Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam Limited (MTNL)
is declining. Market share of BSNL and the market share of MTNL (Delhi

and Mumbai) during last three years and the current year are as follows:
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SI.No. As on BSNL"s MTNL"s percentage market

share

percentage

Market share Delhi Mumbai
1 31.3.2009 18.98 14.64 20.21
2 31.3.2010 15.66 12.71 15.80
3 31.3.2011 13.83 10.04 12.58
4 30.6.2011 13.37 9.55 12.02

The reasons for decline in market share of BSNL and MTNL are as

follows:

@

BSNL

MTNL

Fierce competition with private telecom service providers especially

in wireless services.

Churning of fixed line subscribers, due to their preference for

mobile services.

The steps taken/being taken by BSNL and MTNL to ensure that the share
of public sector companies in providing quality service does not come

down despite competition from other entities are as follows:

Optimization of its wireless network to improve upon the capacity and

coverage
Upgradation of external plants for wireline network
Attractive tariff plans

Upgradation of all its customer service centres with Information
Technology (IT)

Introduction of computerized on-line customers interfaces for bill

payment etc.

Stepping up of service level agreement based outsourced call centres.

Optimization of its wireless network to improve upon the capacity and
coverage Taking care of its customer®s conveniences by opening

Sanchar Haat, customer service centre
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Upgradation of external plants for wireline network

Attractive tariff plans

Increasing the points where customers can make payments

Appointment of Dealers & Agent & special care of Corporate Customers

Customer care portal, online complaint booking and tracking, etc.
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Redesigning of wagons

*280. SHRI KANJIBHAI PATEL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Railways have received a proposal from Government of
Gujarat to carry out research and development on redesigning the wagons
in such a way that weight of wagons reduces and carrying capacity

increases, thereby enabling speedy movement of commodities like salt,

(b) 1if so, the decision taken by Railways in the matter?

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): (a) Yes, Sir. A
reference was received from Hon"ble Chief Minister of Gujarat in the
month of February, 2010 which was followed up by a reference from the
Principal Secretary to Government of Gujarat in April, 2011 suggesting
Railways to develop lighter wagons with higher carrying capacity for salt

and other commodities.

(b) Railways constantly endeavour to improve carrying capacity of
wagons by reducing the tare weight. During recent years, new BCNHL type
covered wagon built with stainless steel has been introduced by Railways
which has a reduced tare weight of 20.80 tonnes against 27.20 tonnes for
the earlier BCN design, thereby increasing permissible carrying capacity
for different commodities by 5 to 7 tonnes. Design and development
efforts are being made on a continuing basis to improve the loadability

of wagons.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Constitution of farmers commission on suicide by farmers

t2016. SHRI GANGA CHARAN: Will the Minister of AGRICULTURE be pleased

to state:

(a) the number of farmers who committed suicide since 2009, State-

wise;

(b) the number of farmers who committed suicide in Bundelkhand

(Uttar Pradesh and Madhya Pradesh) since 2009 to till date;

(c) whether Government has ascertained the reasons of suicide by

farmers, if so, the details thereof;
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(d) the measures being taken by Government to prevent suicide by

farmers and the details thereof; and

(e) whether Government is considering to constitute a Farmers

Commission in this regard, if so, the details thereof?

toriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) and (b) Number of suicides by farmers due to agrarian reasons
in various States including Uttar Pradesh and Madhya Pradesh, since 2009,
as reported by the respective State Governments, is given as Statement
(See below).

(c) Reasons for suicides by farmers, as reported by State
Governments concerned, are manifold which, inter-alia, include

indebtedness, crop failure, drought, socio-economic and personal reasons.

(d) Government of India is implementing a Rehabilitation Package,
which was announced in 2006 initially for 3 years, covering 31 districts
in Andhra Pradesh, Karnataka, Kerala and Maharashtra to address the
problem of agrarian distress. An amount of Rs. 19880.11 crore has been
released under this package till March 31, 2011. The period for
implementation of the non-credit components of the package has been

extended by 2 more years i.e. up to September 30, 2011.

The Government has also implemented the Agricultural Debt Waiver and
Debt Relief Scheme, 2008 benefitting about 3.69 crore farmers in the
country involving estimated amount of Rs.65,318.33 crore, as per

provisional figures.

In order to revitalize agriculture and improve the condition of
farmers on a sustainable basis, other measures taken by the Government,
inter-alia, 1include significant increase in public 1iInvestment in
agriculture sector through various schemes such as Rashtriya Krishi Vikas
Yojana, National Food Security Mission, National Horticulture Mission,
National Mission on Micro-Irrigation, Watershed Management and Soil
Health & Fertility etc.

The Minimum Support Prices of major cereals have been increased

substantially during the last 5 years for benefit of farmers.

The interest subvention for timely repayment of crop loans up to Rs.3
lakh has been enhanced from 2011-12, resulting in further lowering of the
effective rate of interest for those farmers who repay their crop loan on

time to 4% per annum.

(e) The National Commission for Farmers constituted under Dr. M.S.
Swaminathan had, inter-alia, looked into the issue of suicide by farmers.
Accordingly, based on its recommendations, National Policy for Farmers,

2007 was approved by the Government.
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Statement

Suicide by farmers due to agrarian reasons from

2009 as reported by State Governments

SI.No. Name of StatePeriod (Date of report)

No. of suicides by farmers

due to agrarian reasons

as reported by State

Government

1 2 3 4
1. Andhra Pradesh 2009 296
2010 152
2011 42
2. Karnataka 2009-10 138
2010-11 77
3. Maharashtra 2009 503
2010 234
4. Punjab 2009 15
2010 04
5. Kerala 01.08.2011 Nil
6. Tamil Nadu 11.11.2010 Nil
7. Gujarat 29.06.2011 Nil
8. Assam 23.05.2011 Nil
9. Arunachal Pradesh 23.02.2011 Nil
10. Bihar 06.06.2011 Nil
11. Chhattisgarh 06.01.2011 Nil
12. Goa 29.07.2011 Nil
13. Haryana 16.05.2011 Nil
14. Himachal Pradesh 01.08.2011 Nil
15. J&K 24.12.2010 Nil
16.  Jharkhand 18.06.2010 Nil
17. Manipur 02.12.2010 Nil
18. Meghalaya 03.03.2011 Nil
19. Madhya Pradesh 18.01.2011 Nil
20. Mizoram 07.10.2010 Nil
21. Nagaland 24.06.2011 Nil
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1 2 3 4

22. Orissa 26.03.2011 Nil
23. Rajasthan 23.11.2010 Nil
24 . Sikkim 16.10.2010 Nil
25. Tripura 01.03.2011 Nil
26. Uttar Pradesh 24.01.2011 Nil
27. Uttarakhand 19.07.2011 Nil
28. West Bengal 13.12.2010 Nil
29. Andaman & Nicobar 01.08.2011 Nil
30. Govt. of NCT of Delhi 25.02.2011 Nil
31. Daman & Diu 02.05.2011 Nil
32. Dadra & Nagar Haveli 05.05.2011 Nil
33. Lakshadweep 17.03.2011 Nil
34. Puducherry 01.08.2011 Nil
35. Chandigarh 12.07.2011 Nil

Utilization of funds released for micro irrigation

2017. SHRI S. THANGAVELU: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether a substantial part of funds released by Government for
micro irrigation lie unused and more than 70 per cent of the agricultural

area is still irrigated by using traditional techniques;
(b) if so, the details thereof;

(c) whether Government contemplates effective schemes with optimum
utilization of funds allocation for micro irrigation from the next year

plans; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) and (b) No, Sir. Rs. 2756.43 crore have been released by the
Government during Eleventh Plan Period (till 31st July 2011) under Micro
Irrigation Scheme to the various states against which an amount of
Rs.2678.01 crore has been utilized. During the Eleventh Plan period,
total area under micro-irrigation was targeted to cover 28.5 lakh ha. In
the first four years of the Eleventh Plan period, i.e. till 2010-11 an
area of 26 lakh ha. has already been brought under micro-irrigation.
During 2011-12, Rs.1150 crore has been earmarked for micro irrigation.

Cumulative achievement under micro irrigation during Eleventh Plan period
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would be more than the targeted area.
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Net shown area in the country is 144.86 lakh ha. out of which net
irrigated area is 620.30 lakh ha. through various sources of irrigation
viz canals, tanks, wells and tubewells etc. Out of net irrigated area,
4_17% area is irrigated through micro irrigation.

(c) and (d) A Centrally Sponsored Scheme on Micro Irrigation was
Launched in January, 2006 with assistance @ 40% as Government of India
(GOI) share, @ 10% as State Share and @ 50% as the beneficiary share to
promote the micro irrigation. The scheme has been upgraded to mission
mode since June, 2010 as the "National Mission on Micro Irrigation”
(NMMI) with enhanced Government assistance as well as having more
components. Under the scheme assistance is now being provided for small &
marginal farmers @ 50% as GOl share, 10% as State share and 40% as
beneficiary share and @ 40% as GOl share, 10% State share and 50%
beneficiary share in case of general farmers (other than small &
marginal). State Governments have been given Tlexibility to increase
their share beyond 10%, utilizing State resources.

Intensive Dairy Development Programme in Rajasthan

t2018. SHRI OM PRAKASH MATHUR: Will the Minister of AGRICULTURE be
pleased to state:

(a) the fund sanctioned by Central Government for Rajasthan till the
year 2010-11 under the project being run for Intensive Dairy Development
Programme;

(b) the name of the districts included in this scheme; and

(c) the funds allocated therefor along with the dates of their
allocation and the allocation of funds pending?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI CHARAN DAS
MAHANT): (@) Four projects with an outlay of Rs 2607.34 lakh have been
sanctioned by the Department under the scheme “Intensive Dairy
Development Programme'™ for Rajasthan of which Rs.1997.57 lakh has been
released till 31.03.2011.

(b) The districts covered under approved projects are as under:

Name of projects Districts covered

Rajasthan Project 1 Jhalawar and Chittorgarh

Rajasthan Project 11 Baran

Rajasthan Project 111 Rajasmand, Churu and Sriganganagar
Rajasthan Project 1V Dholpur, Sirohi and Tonk

(c) Funds allocated along with details of balance amount to be
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released up to 2010-11 is given in Statement.

tOriginal notice of the question was received in Hindi.
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Statement

Funds allocated along with details of balance amount to be released up to

2010-11 under Intensive Dairy Development Scheme in Rajasthan

(Rs. in Lakh)

Project Year of Approved 2004-05 2005-06
2006-07

sanction outlays Fund Date of Fund Date of Fund Date of

released release released release released release

1 2 3 4 5 6 7 8 9
Project 1 2004-05 590.50 118.10 31.05.2005 100.00 29.03.2006 - -
Project 11 2005-06 290.00 - - 72.55 13.12.2005 - -
Project 1112005-06 864.10 - - 150.00 31.03.2006 - -
Project 1V 2007-08 862.74 - - . - - - -
ToTAL 2607.34 118.10 - 322.55 - 0 -
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Project Year of 2007-08 2008-09 2009-10 2010-11 Total Balance to

sanction Fund Date of Fund Date of Fund Date of Fund Date of Released be released
released released released released released released released upto
31.03.2011
1 2 10 11 12 13 14 15 16 17 18 19
Project 1 2004-05 60.00 & 19.06.2007 - - 162.40 5.10.2009 - - 590.50 0.00

150.00 & 29.01.2008

Project Il 2005-06 - - 39.47 18.12.2008 - - - - 112.02 177.98
Project 1112005-06 - - 44.41 24.03.2009 400.00 5.10.2009 200.00 13.7.2010 794.41 69.69
Project IV 2007-08 60.51 & 6.11.2007 200.64 13.08.2008 200 26.02.2010 - - 500.64 362.10

39.49 & 28.01.2008

TOTAL 310.00 - 284.52 - 762.40 - 200.00 - 1997 .57 609.77
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Loan for farmers at low interest

t2019. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether it is a fact that Central Government provides loans to

farmers for agriculture work at 3 per cent interest rate;

(b) if so, whether Government is considering to provide loans to
farmers at 1 per cent interest rate on the lines of Madhya Pradesh

Government; and

(c) the details of the rate of iInterest being provided to farmers

for loans for agriculture work by various State Governments?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) The Interest Subvention Scheme is being implemented by the
Government of India since 2006-07 to make short-term crop loans upto Rs.
3 lakh for a period of one year available to farmers at the interest rate
of 7 per cent per annum. The Government of India has since 2009-10 been
providing additional interest subvention to prompt payees farmers, i.e.
those who repay their loan in time. The additional subvention was 1% in
2009-10 and 2% in 2010-11. This has been increased to 3% in 2011-12.

(b) Presently, there is no such proposal under consideration of

Government of India.

(c) Such information are not available because the present

information collection system does not capture such information.
Ban on Endosulfan

1t2020. SHRI SATYAVRAT CHATURVEDI:
SHR1 MOTILAL VORA:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that insecticide "Endosulfan® is openly

being used in the country;

(b) whether it is also a fact that the United Nation has put the

insecticide "Endosulfan® in very high-risk category;
(c) the names of the countries where “Endosulfan® is banned; and

(d) the reasons for not banning “Endosulfan®™ insecticide in the

country?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) No, Sir. In writ petition (civil) No. 213 of 2011 "Democratic

Youth Federation of India vs. Union of

toriginal notice of the question was received in Hindi.
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India & Ors"™, Hon"ble Supreme Court passed an ad-interim order on
13.05.2011 banning production, sale and use of Endosulfan in the country
till further orders and appointed a Joint Committee headed by the
Director General of Indian Council of Medical Research (ICMR) and the
Agriculture Commissioner to conduct a scientific study on the question
whether the use of Endosulfan would cause any serious health hazard to
human beings and would cause environmental pollution. The Committee was
also directed by the Court to suggest alternatives to Endosulfan.
Accordingly, the Central Government issued instructions on 14.05.2011 to
all State Governments/Union Territory Administrations to implement
interim order of the Court in toto, which are binding on all

manufacturers.

(b) In the 5th meeting of Conference of Parties (COP) of Stockholm
Convention on Persistent Organic Pollutants of United Nations held on
April 25-29, 2011 it was decided by consensus to list Endosulfan in Annex

A of the Convention with specific exemptions.

(c) As per the information available, list of countries where

Endosulfan is banned is given in Statement (See below).

(d) Use of Endosulfan was reviewed by several committees from time
to time and was continued on the basis of recommendations of these
committees except in the State of Kerala where it was put on hold vide
notification dated 31.10.2006. Following ad-interim order dated
13.05.2011 of Hon"ble Supreme Court in writ petition (civil) No. 213 of
2011 banning production, sale and use of Endosulfan in the country till
further orders, the Central Government issued instructions on 14.05.2011
to all State Governments / Union Territory Administrations to implement

interim order of the Court in toto, which are binding on all

manufacturers.
Statement

Countries which have banned use of Endosulfan
SI.No. Name SI.No. Name
1 Austria 5 Benin
2 Bahrain 6 Bulgaria
3 Belgium 7 Burkina Faso
4 Belize 8 Cambodia
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SI.No. Name SI1.No. Name

9 Cape Verde 33 Malaysia
10 Chad 34 Mali
11 Cote d"lvoire 35 Mauritania
_ 36 Mauritius
12 Croatia
37 Netherlands
13 Cyprus
38 New Zealand
14 Czech Republic
39 Niger
15 Denmark
40 Nigeria
16 E t
P 41 Norway
17 Estonia 42 oman
18 Finland 43 Poland
19 France 44 Portugal
20 Gambia 45 Qatar
21 Germany 46 Romania
22 Greece 47 Saudi Arabia
23 Guinea Bissau 48 Senegal
24 Hungary 49 Singapore
_ 50 Slovakia
25 Indonesia
51 Slovenia
26 Ireland
52 Spain
27 Italy1
53 Sri Lanka
28 Jordan
54 St. Lucia
29 Kuwait
55 Sweden
30 Latvia 56 syria
31 Lithuania 57 United Arab Emirates

32 Luxembourg 58 United Kingdom

1Selective use of endosulfan is reported in Italy, for application in

hazelnuts.
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Production of cotton

t2021. SHRI RAMCHANDRA PRASAD SINGH:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that production of cotton has increased

between 2005-06 and 2010-11;

(b) if so, the facts thereof and the quantum of production in both

the respective periods;

(c) whether it is also a fact that rate of per hectare production

has gone down in the above period;
(d) if so, the fact thereof; and

(e) whether due to decline in productivity, farmers have ceased to

benefit, if so, the reactions of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) and (b) Yes, Sir. The production of cotton has increased
between 2005-06 and 2010-11. It increased from 184.99 lakhs bales in
2005-06 to 334.25 lakhs bales in 2010-11.

(c) to (e) No, Sir. The productivity of cotton has increased during
the above period. It has increased from 362 kg/ha in 2005-06 to 510 kg/ha
in 2010-11.

Impact of ban on Endosulfan

2022. SHRI N_.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has agreed to ban Endosulfan in a phase of

ten years;

(b) if so, whether there is any plan to accommodate the domestic
pesticide industry worth Rs. 1,000 crores which will be adversely

affected;

(c) the details of how the shortfall of the pesticide would affect

productivity in the domestic farm sector; and

(d) how Government proposes to deal with the same?

toriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) In the 5th meeting of Conference of Parties (COP) of
Stockholm Convention on Persistent Organic Pollutants held on April 25-
29, 2011 it was decided by consensus to list Endosulfan in Annex A of the
Convention with specific exemptions. Listing of a chemical in Annex A
casts obligation on Parties to take measures to eliminate its production
and use. Specific exemptions under Article 4 of the Convention have been
made available for use of Endosulfan for certain crops and pests which
would allow countries opting for such exemptions to phase out Endosulfan
in a period of five years, which can be extended for a further period

upto five years by COP.

(b) to (d) In writ petition (civil) No. 213 of 2011 "Democratic Youth
Federation of India vs Union of India & Ors"™, Hon"ble Supreme Court
passed an ad-interim order on 13.05.2011 banning production, sale and use
of Endosulfan in the country till further orders and appointed a Joint
Committee headed by the Director General of Indian Council of Medical
Research (ICMR) and the Agriculture Commissioner to conduct a scientific
study on the question whether the use of Endosulfan would cause any
serious health hazard to human beings and would cause environmental
pollution. The Committee was also directed by the Court to suggest
alternatives to Endosulfan. Accordingly, the Central Government issued
instructions on 14.05.2011 to all State Governments/Union Territory
Administrations to implement interim order of the Court in toto, which

are binding on all manufacturers.
Sale of sub-standard and spurious seeds

2023. SHRI K.E. ISMAIL:
SHRI D. RAJA:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government®s attention has been drawn to the fact that
in recent period use of sub-standard and spurious seeds has increased
manifold causing poor and marginal farmers to bear the brunt of ill

effects of those seeds;
(b) if so, the details thereof;

(c) whether Government has set up any mechanism to find out the sub-

standard and spurious seeds marketers to stop the use of those seeds;

(d) if so, the details thereof; and
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(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) and (b) Ministry of Agriculture in the recent past has
received few complaints regarding substandard and spurious seeds, the
details of which along with action taken are given in Statement-1 (See
below).

(c) to (e) For regulating the quality of seeds in the country and for
curbing the sale of sub-standard/spurious seeds, adequate provisions are
available under the Seeds Act, 1966, Seeds Rules, 1968 and Seeds
(Control) Order, 1983. The State Governments are fully empowered to take
action in all such cases at their level. Further, the Inspectors notified
under relevant provisions of these legal instruments have powers to draw
the samples, seize the stock, issue "Stop Sale Order® and also file cases
in the Court of Law whenever the commodities under reference contravenes
the provisions of law. The details of action taken by the State
Governments under the seed law enforcement in the last three year period

are given at Statement-11 to IV.
Statement-1|

Details of complaints of supply of spurious/sub standard seed

received by Government of India since 2009 and action taken

SI.No. Name of State Details of complaint

Action Taken

1 2 3 4
1. Punjab Complaint from Shri Surjit Singh Matter was
analyzed

Bhati, Jallandhar (Punjab) in 2009 and

investigated by
regarding potato mini tuber seed Central
Potato Research

obtained from M/s Technico Agri Station, Jallandhar.

First
Sciences Ltd. alleging that the Information Report
seed in question was not performing (FIR) has
been
registered against
the
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filed a

No.

party. Party has

writ petition (CWP

1838 of 2009) in the

High Court of Punjab
challenging the FIR.
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1 2

3

4

2. Chhattisgarh

officers

National

Chhattisgarh

inspected

86

drawn and

Sciences

for

Complaint regarding Paddy
Hybrid (KRH-2) during

Kharif-2010. Seed was
distributed in 16 districts.

Complaint was received only

from 8 districts regarding
variation in plant height and

difference in the time of
flowering with sterility.

90

Eight committees
consisting of

from the State
Department of
Agriculture,

Seeds Corporation
(NSC) and

Seed & Agriculture
Development
Corporation

the crop in these 8
Districts covering

blocks. Samples from
the lots were

submitted to the
University of
Agricultural

(UAS), Bangalore,
Directorate of Rice
Research and Project
Director, Hyderabad

DNA finger printing
test. On detailed
testing/DNA finger
printing about 47
sample of seeds
supplied by the NSC
(out of 106) were

to be below 95%

After discussions

State Government,



NSC

cost

Seed

has refunded full

of seed amounting to
Rs.201.70 lakh to
Chhattisgarh State

& Agriculture
Development
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1 4
Corporation Ltd. In
addition State Level
Sanctioning

Committee
(SLSC), Chhattisgarh

at
its meeting held on
10.05.2011, approved
the proposal for
carrying out rice

and
wheat demonstration
@
cost of Rs. 1351.60
lakh
during financial
year

2011-12 for
assisting

the affected farmers

under RKVY. It was

also decided that a
sum

of Rs.1051 lakh
would

be provided as

assistance under the

RKVY to the affected

farmers. Thus, total

amount of Rs.2604.30

lakhs has been

provided by NSC as

well as under RKVY
for

assisting the
affected

farmers.NSC has
taken

necessary steps to

enforce strict
quality

92

control measures to



of

3. Haryana
been

by
Government.

ensure the quality

hybrid seeds.

Selling spurious Bt. Cotton seeds 5 FIRs have

in Kharif 2011, registered and 11
persons have been

arrested as informed

the State
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Statement-11

Progress Report of Seed Law Enforcement during 2008-09

SI.No. State Total No. No. of No. of No. of No. of No. of No. of
No. of
of samples samples cases in cases cases cases cases cases where
drawn found which stop sale filed in decided pending seed
sub- warning order the Court by Court in Court forfeited
standard issued issued of Law of Law of Law
Ffine/imprisonment
awarded

1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 14570 579 17 4 105 14 91 2
2 Assam - - - - - - -
3 Andaman - - - - - - - -
4 Arunachal - - - - - - -
5 Bihar - - - - - - - -
6 Chandigrh (U.T.) 709 21 17 - - - - -
7 Chhattisgarh - - - - - - -
8 Delhi 128 4 - - 4 - 4 -

94



10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

Dadar & Nagar Haveli U.T.) -

Diu & Daman (U.T.)

Gujart

Goa

Haryana
Himachal Pradesh
Jammu & Kashmir
Jharkhand
Karnataka
Kerala
Lakshadweep
Madhya Pradesh
Maharastra
Meghalaya
Manipur

Mizoram

2559

891

3205

479

7015

51

3693

1107

1005

41

11

33

750

187

127

127
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1 2 3 4 5 6 7 8 9 10
25 Nagaland - - - - - - - -
26 Orissa 1607 455 455 - - - - -
27 Punjab 7571 1810 176 - - - 7 -
28 Pondicherry (U.T.) 205 5 5 - - - - -
29 Rajasthan - - 17 - - - 124 -
30 Sikkim 1205 15 - - - - -

31 Tamil Nadu 37186 1750 - 1750 484 348 136 -
32 Tripura - - - - - - - -
33 U.P. 3951 91 23 6 5 2 3 -
34 Uttarakhand 401 - - - - - - -
35. W.B. 3009 421 512 507 - - - -
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Statement-111

Progress Report of Seed Law Enforcement during 2009-2010

SI.No. State Total No. No. of No. of No. of No. of No. of No. of
No. of
of samples samples cases in cases cases cases cases cases where
drawn found which stop sale filed in decided pending seed
sub- warning order the Court by Court in Court forfeited
standard issued issued of Law of Law of Law
Ffine/imprisonment
awarded

1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 11448 279 - 279 279 - 370 -
2 Assam - - - - - - - -
3 Andaman - - - - - - -
4 Arunachal - - - - - - -
5 Bihar 887 195 16 - - - -
6 Chandigarh (U.T.) - - - - - - - -
7 Chhattisgarh 1325 37 37 - - - - -
8 Delhi 138 2 - - 2 1 1 -
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98

1 2 3 4 5 6 7 8 9 10
9 Dadar & Nagar Haveli U.T.) - - - - - - - -
10 Diu & Daman (U.T.) - - - - - - - -
11 Gujarat 3042 42 - - 17 2 32 -
12 Goa 417 6 6 - - - - -
13 Haryana 2897 490 1 8 21 21 - -
14 Himachal Pradesh 1122 - - - - - - -
15 Jammu & Kashmir 921 25 15 - 8 - 8 -
16 Jharkhand 811 97 20 20 - - - -
17 Karnataka 7081 59 23 59 10 - 10 -
18 Kerala 712 98 - - - - -

19 Lakshadweep - - - - - - -

20 Madhya Pradesh 4197 1077 841 336 10 2 8 -
21 Maharashtra 12580 523 288 901 92 47 527 35
22 Meghalaya - - - - - - - -
23 Manipur - - - - - - - -



24

25

26

27

28

29

30

31

32

33

34

35.

Mizoram
Nagaland
Orissa
Punjab
Pondicherry (U.T.)
Rajasthan
Sikkim
Tamil Nadu
Tripura
U.P.
Uttarakhand

W.B.

917

1579

261

48061

4439

397

3127

133

151

20

1910

161

91

133

151

93

211

124

241
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Statement-1V

Progress Report of Seed Law Enforcement during 2010-2011

SI.No. State Total No. No. of No. of No. of No. of No. of No. of
No. of
of samples samples cases in cases cases cases cases cases where
drawn found which stop sale filed in decided pending seed
sub- warning order the Court by Court in Court forfeited
standard issued issued of Law of Law of Law
Ffine/imprisonment
awarded

1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 11315 262 - 262 262 - 632 -
2 Assam - - - - - - - -
3 Andaman - - - - - - - -
4 Arunachal - - - - - - - -
5 Bihar 987 175 26 25 2 2 - -
6 Chandigarh (U.T.) - - - - - - - -
7 Chhattisgarh 1325 41 41 - - - - -
8 Delhi 168 3 - - 3 1 3 -
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10

11

12

13

14

15

16

17

18

19

20

21

22

23

Dadar & Nagar Haveli (U.T.)-

Diau & Daman (U.T.)

Gujarat

Goa

Haryana
Himachal Pradesh
Jammu & Kashmir
Jharkhand
Karanataka
Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Meghalaya

Manipur

2419

407

2997

1122

1121

911

7981

742

4397

14340

40

590

25

25

97

59

98

579

662

10

18

21

25

98

11

10

25

13

579

1443

26

38

10

11

11

53

12

10

11




1 2 3 4 5 6 7 8 9 10
24 Mizoram - - - - - - - -
25 Nagaland 1017 133 133 - - - - -
26 Orissa 1596 151 151 - - - - -
27 Punjab 5800 251 75 75 5 3 9 -
28 Pondicherry (U.T.) 261 20 15 - - - - -
29 Rajasthan 5635 122 9 114 65 15 174 -
30 Sikkim - - - - - - - -
31 Tamil Nadu 55016 1761 - 1761 523 431 333 -
32 Tripura - - - - - - - -
33 U.P. 5439 191 98 22 33 - 36 -
34 Uttarakhand 697 15 8 2 5 - 7 -
35. W.B. 4127 91 251 - - - - -
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Organic farming

2024. SHRI B.S. GNANADESIKAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether there is a need for introduction of organic farming in
the country since modern farming with over dose of pesticides and

fertilizers have spoiled the soil quality;

(b) if so, whether Government has taken any specific action or plan

to encourage organic farming;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) As a part of strategy for sustainable agriculture, Government
is promoting organic farming which aims to: (i) encouraging increased use
of organic and biological inputs; (ii) effective recycling of non-farm
biomass for nutrient recycling; and (iii) increasing organic carbon in

soils.

(b) and (c¢) The Government is promoting organic farming under various
schemes viz. National Project on Organic Farming (NPOF), National

Horticulture Mission (NHM) and Rashtriya Krishi Vikas Yojana (RKVY).
(d) Does not arise.
Technology and machineries developed by ICAR

2025. SHRI MOINUL HASSAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) the details of the implements, technologies and machineries

developed by Indian Council of Agricultural Research (ICAR);

(b) the State-wise details where small and marginal farmers can

avail of these facilities; and

(c) the various subsidies and schemes that such farmers can avail of
in conjunction with the purchase of technologies and machineries

mentioned above?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) List of farm implements/technologies developed by Indian

Council of Agricultural Research during the last 10 years is given in
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Statement-1 (See below).

(b) State-wise details of research centres from where these
facilities or guidance can be availed by the Tfarmers are given in
Statement-11 (See below). Besides, information on farm machinery
manufacturers has been compiled which is available at

http://www._ciae.nic.in.

(c) The details of patterns of assistance on agricultural equipment
and machinery during X1 Plan implemented by Ministry of Agriculture and

Ministry of Rural Development is provided at Statement-I111.
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Statement-1

List of Farm Equipments/Technologies developed by ICAR during the last 10 years

Operation Power Source
Manual Animal Operated Tractor/power tiller/Self propelled
1 2 3 4

Land Preparation

= Peg type puddler
machine

= Farmyard manure spreader

Sowing and Planting = Rice transplanter
Self propelled rice transplanter

e Garlic/multi-crop
Power tiller seed cum fertiliser drill
planter crops

= Rice seeder
planter

= Onion seeder

drill for

105

Patela harrow/puddler

Lugged wheel puddler

= Power tiller operated auger digger
= Tractor operated mole plough

= Tractor operated, plastic mulch laying

= Tractor operated manure spreader

= Seed drills for different crops -

e Inclined plate planter for different

= Tractor operated pneumatic precision

= Tractor operated inclined plate planter

« Manual and power operated sugarcane bud
chipper

= Tractor operated seed cum fertiliser

fennel



« Pot filling machine for spices nursery

= Tractor operated vegetable transplanter
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for

spices

regions

Weeding/Interculture

interculture-cum-

sprayer

Harvesting and Threshing

reaper

« Single/double wheel hoe

= Cono weeder

= Paddy thresher < Digger for root crops

< Pedal operated rice

thresher

e Groundnut pod stripper

107

Tractor operated sett cutter planter
sugarcane

Tractor operated raised bed planter

Tractor operated planter for seed

Power tiller Zero till drill for hilly

Power tiller operated sweep cultivator
Tractor operated orchard sprayer

Self propelled riding type

spraying equipment

Self-propelled high clearance boom type

intra-canopy sprayer

Engine operated power weeder
Tractor operated three row weeder
Power weeder for low land rice
Tractor operated aero blast sprayer

Tractor operated air sleeve boom

Walk behind vertical conveyor reaper

« Power tiller vertical conveyor

Tractor mounted vertical conveyor



reaper

= Groundnut cum castor = Semi-axial flow multicrop thresher
decorticator
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2 3

4

shaker

Cleaning/grading/
separation
Shelling/Dehulling/Peeling

Tree climber

Double screen cleaner
Pomegranate arils extractor
Groundnut/castor decorticator

Groundnut/ sunflower decorticator with

feeder and separator
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Tractor drawn groundnut digger
Tractor drawn onion digger

High capacity multicrop thresher
Turmeric harvester

Pigeon pea thresher

Tractor drawn straw reaper with trailer
Power operated ribboner for jute
Tractor fodder harvester

Axial flow sunflower thresher
Maize dehusker cum sheller
Tractor operated potato digger

Tractor operated groundnut digger

High capacity multi-crop thresher
Tractor operated banana clump remover
Tractor operated banana shredder
Tractor operated straw combine

Thresher for seed spices

Motorised soybean dehuller



= Potato peeler

= Potato slicer

= Rasper for extraction of starch from tubers
= Garlic processing equipment

= Sugarcane juice fTiltration system

= Tender coconut punch and cutter

Value addition technology/ = Dal mill
equipment e Multi-purpose grain mill

= Banana Comb cutter

= Devices for minimal processing of fruits and vegetables
= Technology for peanut beverage, curd and paneer

= Technology for ready to constitute makhana kheer mix

= Meat processing and value addition technologies

= Technology for Green chilli puree and powder

= Technology for Guava leather and bar

= Technology for Chemical free storage of pulses

= Cottage scale soy paneer plant

= Soy milk filtration unit

e Chilli seed extractor unit

= Technology for meat offal and vegetable based pet food
= Aloe vera processing technology

= Poly house type tunnel dryer

110



2 3

Energy gadgets

Axial flow cotton precleaner

Rural level sliver making machine

Ecofriendly absorbent cotton

Technology for production of Zinc oxide nano particles
Banana fiber extractor and cleaning system

Technology for accelerated retting of jute

Fibre bundle strength tester

Thermal insulation tester for fibre

Portable charring kiln

Multi-fuel cooking stove

Multipurpose tray/ dryer

Vegetable dryer

Portable updraft gasifier

Technology for biomass based decentralised power generation
Walk-in type solar tunnel dryer for agro-industries
Dehumidified air dryer

Hybrid dryer for coconut
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Statement-11

Institutes/Centres of All India Coordinated Research Project (AICRP)

where small and marginal farmers can avail region-specific facilities

Institutes:

10

11

12

13

14

15

16

Central Institute of Agricultural Engineering,
Nabi bagh, Berasia Road, Bhopal - 462 038, Madhya Pradesh

Central Institute of Post Harvest Engineering and Technology,
P.0. PAU, Ludhiana-141004, Punjab

List of AICRP Centres on Farm Implements and Machinery

ANGRAU, Hyderabad Andhra Pradesh
AAU, Jorhat Assam

RAU, Pusa Bihar

CCSHAU, Hisar Haryana

CSKHPKV, Palampur Himachal Pradesh
BAU, Ranchi Jharkhand

UAS, Raichur Karnataka

KAU, Tavanur Kerala

CIAE, Bhopal (Coordinating cell & Madhya Pradesh

Cooperating Centres)

JINKVV, Jabalpur Madhya Pradesh
MPKV, Rahuri Maharashtra
Dr PDKV, Akola Maharashtra
ICAR Research Complex for NEH Meghalaya

Region, Barapani

OUAT, Bhubaneswar Orissa
PAU, Ludhiana Punjab
MPUAT, Udaipur Rajasthan
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17

18

19

20

21

22

23

24

10

11

12

13

14

15

16

17

18

CAEPHT (CAU), Gangtok
TNAU, Coimbatore
SHIAST, Allahabad
NDUAT, Faizabad

11SR, Lucknow

IGFRI, Jhansi

GBPUAT, Pantnagar

11T, Kharagpur

Sikkim

Tamil Nadu
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Prasesh
Uttarakhand

West Bengal

List of AICRP Centres on Renewable Sources of Energy

AAU, Jorhat

SPRERI, Vallabh Vidya Nagar

CSKHPKV, Palampur

BAU, Ranchi

CIAE, Bhopal (Coordinating cell

& Cooperating Centres)

JINKVV, Jabalpur
Dr PDKV, Akola
UAS, Dharwar

PAU, Ludhiana
MPUAT, Udaipur
CAEPHT (CAU), Gangtok
TNAU, Coimbatore
SPCW, Courtallam
GBPUAT, Pantnagar
1AR1, New Delhi
CRRI, Cuttak

UAS, Raichur

Assam

Gujarat

Himachal Pradesh
Jharkhand

Madhya Pradesh

Madhya Pradesh
Maharashtra
Karnataka
Punjab
Rajasthan
Sikkim
Tamil Nadu
Tamil Nadu
Uttarakhand
Delhi
Orissa

Karnataka



10

10

11

12

List of AICRP Centres on Ergonomics and Safety in Agriculture

NERIST, Nirjuli

CSKHPKV, Palampur

CIAE, Bhopal (Coordinating cell &

Cooperating Centres)
Dr BSKVV, Dapoli
OUAT, Bhubaneswar
PAU, Ludhiana

MPUAT, Udaipur

CAEPHT (CAU), Gangtok
TNAU, Coimbatore

11T, Kharagpur

AAU, Jorhat

IGKVV, Raipur

NRC on Equines, Hisar
BAU, Ranchi

CAE (UAS), Raichur

CIAE, Bhopal (Coordinating cell &

Cooperating Centres)
MAU, Parbhani

OUAT, Bhubaneswar
MPUAT, Udaipur

CAEPHT (CAU), Gangtok
SHIAST, Allahabad

GBPUAT, Pantnagar

Assam
Himachal Pradesh

Madhya Pradesh

Maharashtra
Orissa
Punjab
Rajasthan
Sikkim
Tamil Nadu

West Bengal

List of AICRP Centres on Increased Utilization of Animal Energy

Assam
Chhattisgarh
Haryana
Jharkhand
Karnataka

Madhya Pradesh

Maharashtra
Orissa
Rajasthan
Sikkim

Uttar Pradesh

Uttarakhand
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10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

List of AICRP Centres on Post Harvest Technology

CIPHET, Ludhiana(Coordinating cell)

Dr. PDKV, Akola
GKVK, Bangalore
ANGRAU, Bapatla
OUAT, Bhubaneshwar

TNAU, Coimbatore

MCAET ,Ambedkar Nagar

JNKVV, Jabalpur
AAU, Jorhat

JAU, Junagarh
11T, Kharagpur
PAU, Ludhiana
GBPUAT, Pantnagar
RAU, Pusa

1GKVV, Raipur
SKUAST, Srinagar
MPAU, Udaipur
AMU, Aligarh
CCSHAU, Hissar
KAU, Tavanur

Dr. YSPUH F. Solan
TNVASU, Chennai
RAU, Jaipur
WBUAFS, Kolkata

UAS, Raichur

Maharashtra
Karnataka
Andhra Pradesh
Orissa

Tamil Nadu
Uttar Pradesh
Madhya Pradesh
Assam

Gujarat

West Bengal
Punjab

Uttar Pradesh
Bihar
Chhattisgarh
Jammu & Kashmir
Rajasthan
Uttar Pradesh
Haryana
Kerala
Himachal Pradesh
Tamil Nadu
Rajasthan

West Bengal

Karnataka



25

26

27

28

29

30

31

32

33

34

35

36

37

38

10

11

MPKV, Kolhapur
AAU, Buralikson
ANGRAU, Anakapalle
VPKAS, Almora
CIAE, Bhopal
CAZRI1, Jodhpur
CPCRI, Kasargod

11SR, Lucknow

CTCRI1, Thiruvananthapuram

AAU, Guwhati
BVC, Mumbai

CAE&PHT (CAU), Gangtok

College of Fisheries, Mangalore

BAU, Ranchi

List of AICRP Centres on Application of Plastics in Agriculture

Maharashtra
Assam

Andhra Pradesh
Uttarakhand
Madhya Pradesh
Rajasthan
Kerala

Uttar Pradesh
Kerala

Assam
Maharashtra
Sikkim
Karnataka

Jharkhand

CIPHET, Ludhiana (Coordinating cell) Punjab

CIFA, Bhubhaneswar
PAU, Ludhiana
CSKHPKV, Palampur
CIPHET, Abohar
RCNEHR, Umiami
VPKA, Almora

JAU, Junagadh
SKUAS&T, Srinagar
BAU, Ranchi

MPUAT, Udaipur

CAEPHT (CAU), Gangtok
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Orissa

Punjab

Himachal Pradesh
Punjab
Meghalaya
Uttarakhand
Gujarat

Jammu & Kashmir
Jharkhand
Rajasthan

Sikkim



Statement-111

Subsidies on farm machinery and equipment under various Schemes of Government of India

Name of the Scheme Details of subsidy on farm machinery/equipment
1 2
MINISTRY OF AGRICULTURE Tractor (up to 40 HP): @ 25% limited to Rs. 45,000 (upto 40 pto HP);
Macro Management of Agriculture Power Tillers:
(DoAC) (i) @ 40% limited upto 45000/-;

(ii) @40% limited to Rs.25000/-; (more than 8 BHP)

Combine Harvester: 25% (upto 1,50,000 to group of farmers, registered
cooperative society, Self Help Groups);

Self Propelled Machine: @25%, limited to Rs. 40,000/-;
Specialized Power Drawn Implements:

(i) @25% limited to Rs. 15,000/-

(ii) @40% limited to Rs. 20,000/-

Manually Operated Implements: @ 25% limited to Rs.2000/-
Animal Drawn Equipments: @ 25% limited to Rs.2500/-
Power Drawn Tractor/Power Tillers:

(i) @25% limited to Rs. 15,000/-

(ii) @ 40% limited to Rs. 20,000/-
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Mechanisation and Technology (DoCA)

Rashtriya Krishi Vikas Yojana (DoAC)

National Horticulture Mission (DoAC)

power

power

Thresher/Multi Crop Threshers: @25% limited to Rs. 12000/-;
Irrigation Pump Set @ 50% limited to Rs. 10,000/-; (Up to 5kw)
Plant Protection Equipments:

i) Manual: @25% limited to Rs. 800/-

ii) Power: @25% limited to Rs. 2000/-

iii) Tractor mounted @25% limited to Rs. 4,000/-

iv) Aero Blast Sprayer ©25% limited to Rs. 25,000/-

Thresher/ Multi Crop Threshers: @40% limited to Rs. 80,000/-

Tractor/Power Tillers drawn Zero -till seed drill: @50% limited to

Rs. 15,000;Irrigation Pump Set: @ 50% limited to Rs. 10,000; (up to 5 kW)
Specialized Power Drawn Implements:

i) @ 50% limited to Rs. 1.20 lakh /set / beneficiaries comprising of

machine upto 20 BHP with Rotavator as an equipment.;

ii) @ 50% limited to Rs. 3.00 lakh /set /per beneficiaries comprising of

machine above 20 BHP with accessories/equipments

Power operated machines/tools including power saw and plant
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protection equipment: @50%limited to Rs. 35,000/per set/beneficiary.
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National Food Security Mission (DoAC)

Development of Fodder and Feed (DADF)

operated

Ministry of Rural Development

loan

activities),

Tractor/ Power Tillers operated:

Rotavator: @50% limited to Rs. 30,000/-

Power weeder: @50% limited to Rs. 15,000/-

Zero - till seed drill @50% limited to Rs. 15,000/-
Irrigation Pump Set: @50% limited to Rs. 10,000/- Upto 5 kW;

Cono weeder/Knapsack sprayer: @50% limited to Rs.3,000/-

i) 75% subsidy on the purchase of chaff cutters both manual and power

and 100% subsidy on chaff cutters for silage making units

ii) Financial assistance for the purchase of machinery and equipment used
dairy

industry

The National Rural Livelihood Mission (NRLM) provides subsidy and bank

for 1income generating assets under primary (agriculture and allied

secondary (manufacturing/fabrication etc.) and tertiary services such as
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telephone

kiosks etc.) sectors including, agricultural implements.
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Interest on loan for dairy business

t2026. SHRI RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has fixed 3 per cent rate of interest on loan

given to farmers for agriculture purposes;

(b) whether no interest grant 1is given for purchasing animals
inspite of the fact that dairy business is supplementary business to

agriculture; and

(c) whether Government would fix three per cent as rate of interest

on loan given for purchase of animals as well as for dairy business?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) The Interest Subvention Scheme is being implemented by the
Government of India since 2006-07 to make short-term crop loans upto Rs.3
lakh for a period of one year available to farmers at the interest rate
of 7 percent per annum. The Government of India has since 2009-10 been
providing additional interest subvention to prompt payees farmers, i.e.
those who repay their loan in time. The additional subvention was 1% in

2009-10 and 2% in 2010-11. This has been increased to 3% in 2011-12.

(b) Government of India is not providing any interest grant under

the dairy development schemes.

(c) There is no such proposal under consideration of Government of

India.
Cultivation of BT-cotton

2027. SHRI NAND KUMAR SAl: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has made any assessment to find out the area

under cotton cultivation in the country;

(b) if so, the details thereof during 2010-11 as compared to

previous year;

(c) whether BT-cotton cultivation area has registered a growth

during the year;

(d) if so, the details thereof; and

toriginal notice of the question was received in Hindi.
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(e) the name of States that have not started cultivation of BT-

cotton, so far?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) and (b) Yes, Sir. The area under cotton cultivation in the
country has increased from 101.351 lakh hectares in 2009-10 to 110.10
lakh hectares in 2010-11 with details is given in Statement (See below).

(c) and (d) Yes, Sir. The area under Bt. Cotton cultivation has also

registered a growth and the details are given in Statement (See below).

(e) Orissa and West Bengal have not started cultivation of Bt.

Cotton.
Statement

Details of State-wise area under Cotton vis-a-vis Bt. Cotton in the

country
(in lakh hectares)
State 2009-10 2010-11
Total area Area Total Area
under under area under
Cotton Bt. Cotton under Bt. Cotton
Cotton
Andhra Pradesh 14 .67 14.30 17.93 17.06
Madhya Pradesh 6.11 5.92 6.11 5.45
Gujarat 24 .64 18.25 26.44 18.94
Maharashtra 34.95 31.50 39.73 35.76
Karnataka 4.57 2.62 4.16 3.70
Tamil Nadu 1.04 0.78 1.04 0.50
Punjab 5.11 4.74 5.11 4.60
Haryana 5.07 4.75 4.95 4.70
Rajasthan 4.44 2.65 4.45 2.65
Orissa 0.54 - 0.55 -
West Bengal 0.041 - 0.07 -
Others 0.17 - 0.56 -
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TOTAL 101.351 85.51 110.10 93.36
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Production of Nutri Cereals

2028. SHRI NAND KUMAR SAl: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has allocated funds for promotion of

production of nutri cereals iIn the country;
(b) if so, the details thereof;

(c) the details of funds so far allocated and released to various

States for promotion of production of nutri cereals during 2011-12;
(d) the details of funds utilised by each of such State; and

(e) the extent to which Government has targeted to increase the

production of nutri cereals in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) to (e) Yes, Sir. Government has announced an allocation of
Rs.300.00 crores for promotion of nutri cereals under "Initiatives for
Nutritional Security through Intensive Millet Promotion (INSIMP)"™ as sub-
scheme of Rashtriya Krishi Vikas Yojana (RKVY). The scheme 1is being
implemented in 16 States namely Andhra Pradesh, Arunachal Pradesh,
Chhattisgarh, Gujarat, Haryana, Jharkhand, Karnataka, Madhya Pradesh,
Maharashtra, Orissa, Sikkim, Rajasthan, Tamil Nadu, Uttar Pradesh,
Uttarakhand and West Bengal. The details of funds allocated and released

for promotion of nutri cereals during 2011-12 is as under:

(Rs. in Lakhs)

State Allocation Release
1 2 3
Andhra Pradesh 1132.00 566.00
Arunachal Pradesh 62.00 0.00
Chhattisgarh 1029.00 512.00
Gujarat 1502.00 751.00
Haryana 347.00 174.00
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Jharkhand 116.00 58.00
Karnataka 2657.00 1329.00
Madhya Pradesh 2166.00 0.00
Maharashtra 9148.00 4574 .00
Orissa 295.00 147.00
Sikkim 43.00 22.00
Rajasthan 8768.00 4384 .00
Tamil Nadu 1079.00 0.00
Uttar Pradesh 440.00 220.00
Uttarakhand 587.00 0.00
West Bengal 64 .00 32.00
ToTAL 29435.00 12769.00

Since the programme has started only from Kharif 2011. It is too

early to assess the utilization/expenditure of funds from the States.

No Separate target has been fixed for production of nutri cereals
under the scheme. The objective of scheme is to demonstrate the improved
production and post-harvest technologies in an integrated manner with
visible 1impact to catalyze increased production of millets 1in the
country. Besides increasing production of millets, the scheme is expected
to generate consumer demands for millet based food products through

processing and value addition techniques.
Ban on Endosulfan

12029. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether use of Endosulfan pesticide has been banned;

(b) whether Government was not taking any special interest in

imposing ban on it;

tOriginal notice of the question was received in Hindi.
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(c) whether Indian representative had advocated for this pesticide
when a proposal was submitted to ban this and finally global community

passed the resolution to ban this; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) In writ petition (civil) No. 213 of 2011 "Democratic Youth
Federation of India vs Union of India & Ors", Hon"ble Supreme Court
passed an ad-interim order on 13.05.2011 banning production, sale and use
of Endosulfan in the country till further orders and appointed a Joint
Committee headed by the Director General of Indian Council of Medical
Research (ICMR) and the Agriculture Commissioner to conduct a scientific
study on the question whether the use of Endosulfan would cause any
serious health hazard to human beings and would cause environmental
pollution. The Committee was also directed by the Court to suggest
alternatives to Endosulfan. Accordingly, the Central Government issued
instructions on 14.05.2011 to all State Governments/Union Territory
Administrations to implement interim order of the Court in toto, which

are binding on all manufacturers.

(b) Against the back drop of illness in certain villages of Kasargod
District of Kerala allegedly due to aerial spraying of Endosulfan over
cashew plantation, its use was reviewed by several committees including
the Committee under the chairmanship of Dr. C.D. Mayee, the then
Agriculture Commissioner, in 2004. Use of Endosulfan was continued in the
country on the basis of recommendations of Mayee Committee, except in
Kerala where use of Endosulfan was kept on hold vide notification dated
31.10.2006.

(c) and (d) Earlier, India had opposed listing of Endosulfan in Annex
A of the Stockholm Convention as well as inclusion of Endosulfan in Annex
111 of the Rotterdam Convention. However, India did not oppose the
decision to include Endosulfan in Annex A of Stockholm Convention with
specific exemptions taken during fifth meeting of the Conference of
Parties held in April, 2011. India also accepted the decision to include
Endosulfan in Annex 111 of the Rotterdam Convention in fifth meeting of

Conference of Parties held in June, 2011.
Insufficient rainfall in Northern and Central India

2030. SHRI N.K. SINGH: Will the Minister of AGRICULTURE be

pleased to state:
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(a) whether Union Government is aware that rainfall in Northern and
Central parts of the country is insufficient during the current monsoon

season resulting in drought like situations;

(b) if so, whether Union Government has conducted any survey or

asked a detailed report from State Governments in this regard;
(c) if so, the details thereof; and

(d) the steps Union Government proposes to take to provide

assistance to those States where adequate rainfall has not been reported?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) As per the daily rainfall summary of India Meteorological
Department (1MD) on 15th August, 2011, the cumulative rainfall of North
West Region and Central region of the country is within the normal range.
However, the cumulative rainfall as on 15th August, 2011 is deficient in
the Meteorological sub-Divisions of Haryana, Chandigarh and Delhi by 35%
and Orissa by 23%. None of the State Government in these regions has
declared drought so far due to deficient rainfall during the current

South-West monsoon season.

(b) to (d) Since no State Government has reported about drought to
the Department of Agriculture and Cooperation, Ministry of Agriculture,

no action is required.
Setting up of business planning and development units by ICAR

2031. SHRIMATI RENUBALA PRADHAN: Will the Minister of AGRICULTURE

be pleased to state:

(a) in which States of the country the Time Business Planning and

Development Units were started by ICAR under the national fund;

(b) the aims and objectives of such institutes/units and to what

extent their research is going to help the country in real terms; and

(c) whether any such institutes have been planned to set up in

Orissa and Uttar Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) No Time Business Planning and Development Unit has been set

up, under any "National Fund".
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(b) Does not arise.
(c) Does not arise.
Drought like situation in Orissa

t2032. SHRI RUDRA NARAYAN PANY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that drought like situation has emerged due

to meagre rainfall in Orissa;

(b) whether State Government of Orissa has apprised Central

Government to this regard; and

(c) if the reply to part (a) is in affirmative and reply to part (b)
is iIn negative, the measures being contemplated by Central Government to

save people of the State from this plight?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) As per the daily rainfall summary received from the India
Meteorological Department (IMD), the cumulative rainfall from 1st June,
2011 to 15th August, 2011 is 570.6 mm, which is deficient by 23% of the

normal rainfall of the State.

(b) Yes, Sir. The Government of Orissa has reported to the
Department of Agriculture and Cooperation, Ministry of Agriculture that
the State as a whole received normal rainfall during the month of June,
2011 and uneven and deficient rainfall in the month of July, 2011.
However, the Government of Orissa has not yet declared drought in any
district.

(c) Department of Agriculture and Cooperation has prepared the
"Agricultural Contingency Plan" and appraised about it to State
Government of Orissa to take necessary contingency measures in the event

of excess of deficient rainfall situation.
India®s stand on Endosulfan

2033. SHRI K._N. BALAGOPAL: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is of the opinion that “Endosulfan® is not

creating any hazardous and serious health problems in the country;

toriginal notice of the question was received in Hindi.
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(b) if so, the opinion about the above insecticide has been made

through which studies;

(c) whether any International Conventions made any suggestion to ban

Endosulfan globally; and
(d) if so, India®s stand on i1t?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) and (b) Against the back drop of illness in certain villages
of Kasargod District of Kerala allegedly due to aerial spraying of
Endosulfan over cashew plantation, use of Endosulfan was reviewed by
several committees including the Committee constituted under chairmanship
of Dr. C.D. Mayee, the then Agriculture Commissioner, in 2004. Dr. C.D.
Mayee Committee concluded that use of Endosulfan was not clearly linked

to the alleged health problems in Kasargod district of Kerala.

In writ petition (civil) No. 213 of 2011 "Democratic Youth Federation
of India vs Union of India & Ors"™, Hon"ble Supreme Court passed an ad-
interim order on 13.05.2011 banning production, sale and use of
Endosulfan in the country till further orders and appointed a Joint
Committee headed by the Director General of Indian Council of Medical
Research (ICMR) and the Agriculture Commissioner to conduct a scientific
study on the question whether the use of Endosulfan would cause any
serious health hazard to human beings and would cause environmental
pollution. The Committee was also directed by the Court to suggest
alternatives to Endosulfan. Accordingly, the Central Government issued
instructions on 14.05.2011 to all State Governments/Union Territory
Administrations to implement interim order of the Court in toto, which

are binding on all manufacturers.

(c) and (d) 5th meeting of Conference of Parties (COP) of Stockholm
Convention on Persistent Organic Pollutants held on April 25-29, 2011
decided by consensus to list Endosulfan in Annex A with specific
exemptions under Article 4 of the Convention. Further, COP decided to
undertake a Work Programme to support the development and deploying

alternatives to Endosulfan.
Government®s stand on Endusulfan

2034. SHRI K.N. BALAGOPAL: Will the Minister of AGRICULTURE be

pleased to state:
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(a) whether Government has got the list of banned/to be banned

chemicals and pesticides recommended by International conventions; and

(b) if so, the stand of the Ministry on the issue of ban on

Endosulfan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) The requisite information is available on websites of such

international conventions.

(b) In the fifth meeting of Conference of Parties to Stockholm
Convention held in April 2011, it was decided to list Endosulfan in Annex
A of the Convention with specific exemptions under Article 4 of the
Convention. Subsequently, in writ petition (civil) No. 213 of 2011
"Democratic Youth Federation of India vs Union of India & Ors", Hon"ble
Supreme Court passed an ad-interim order on 13.05.2011 banning
production, sale and use of Endosulfan in the country till further orders
and appointed a Joint Committee headed by the Director General of Indian
Council of Medical Research (ICMR) and the Agriculture Commissioner to
conduct a scientific study on the question whether the use of Endosulfan
would cause any serious health hazard to human beings and would cause
environmental pollution. The Committee was also directed by the Court to
suggest alternatives to Endosulfan. Accordingly, the Central Government
issued instructions on 14.05.2011 to all State Governments/Union
Territory Administrations to implement interim order of the Court in

toto, which are binding on all manufacturers.
Study on Endosulfan

2035. SHRT R.C. SINGH: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether any scientific study has been made either in India or in

other countries on the impact of use of Endosulfan® on farms and people;
(b) if so, the finding of the above study;

(c) the total hectares in which "Endosulfan® is used in the country,

Statewise; and

(d) the details of crops on which “Endosulfan® is used in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) and (b) In writ petition (civil) No. 213 of 2011 "Democratic
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Youth Federation of India Vs
Union of India & Ors"™, Hon"ble Supreme Court passed an ad-interim
order on 13.05.2011 banning
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production, sale and use of Endosulfan in the country till further orders
and appointed a Joint Committee headed by the Director General of Indian
Council of Medical Research (ICMR) and the Agriculture Commissioner to
conduct a scientific study on the question whether the use of Endosulfan
would cause any serious health hazard to human beings and would cause
environmental pollution. The Committee has also been directed by the
Court to suggest alternatives to Endosulfan. Earlier several committees
have reviewed use of Endosulfan against the backdrop of health problems
reported from Kasargod district of Kerala allegedly due to aerial
spraying of Endosulfan on cashew plantations. ICMR"s National Institute
of Occupational Health (NIOH) Ahmedabad, in a study done in 2002 at
behest of the National Human Rights Commission, showed significantly
higher prevalence of neurobehavioural disorders, congenital malformations
in female subjects and abnormalities related to male reproductive system
in the study group (Padre village of Enmakaje Panchayat) as compared to
the reference group (Miyapavadu village of Meenja Panchayat). Dr. O.P.
Dubey Committee, which was appointed to examine previous reports and for
safety assessment of Endosulfan, found no link between use of Endosulfan
in cashew plantations and health problems reported in Padre village
(2003). In view of lack of consensus amongst various experts, another
Committee was constituted under the chairmanship of Dr. C.D. Mayee which
concluded that use of Endosulfan was not clearly linked to the alleged

health problems in Kasargod district of Kerala (2004).

(c) State-wise consumption of Endosulfan is given in the Statement
(See below).

(d) The approved label claims for endosulfan are for control of
various insect pests of Paddy, Cotton, Gram, Mustard, Okra, Chilli,
Wheat, Jute, Tea, Maize, Mango, Groundnut, Onion, Potato, Pigeonpea and

Brinjal.
Statement

State-wise consumption of Endosulfan in the country during the year 2009-

10
SI.No. State Quantity (in M.T.)
(Tech. Grade)
1 2 3
1 Andhra Pradesh 15
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Assam

134



1 2 3
3 Arunachal Pradesh 1
4 Bihar 500
5 Chhattisgarh 21
6 Goa 149
7 Gujarat 180
8 Haryana 650
9 Himachal Pradesh 7
10 J&K -
11 Jharkhand 4
12 Karnataka 350
13 Kerala 0
14 Madhya Pradesh 75
15 Maharashtra 450
16 Manipur 0
17 Meghalaya 1
18 Mizoram 1
19 Nagaland -
20 Orissa 73
21 Punjab 600
22 Rajasthan 171
23 Sikkim -
24 Tamil Nadu 170
25 Tripura 4
26 Uttar Pradesh 385
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27 Uttarakhand 8
28 West Bengal -
29 Andaman & Nicobar Islands -
30 Chandigarh -
31 Delhi 5
32 Dadra & Nagar Haveli -
33 Daman & Diu -
34 Lakshadweep -
35 Pondicherry 3.21

ToTAL 3828.21

Expansion of Honnavar Fishing Harbour in Karnataka

2036. DR. VIJAY MALLYA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government of Karnataka has submitted a comprehensive
development plan involving additional landing and berthing facilities,

etc., at Honnavar Fishing Harbour at a cost of Rs.44.49 crores;

(b) whether the State Government has sought central assistance of

Rs.33.37 crores representing 75 per cent of project cost;
(c) the present stage of consideration of this proposal; and

(d) by when funds will be released to the State Government for the

purpose?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI CHARAN DAS
MAHANT): (@) to (d) A comprehensive project for expansion of Honnavar
Fishing Harbour at a total cost of Rs.44.49 crores has been submitted by

the Government of Karnataka. The project proposal is being examined.
Fungal disease in apples of Kullu-Mandi-Shimla apple belt

2037. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE

be pleased to state:
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(a) whether it is a fact that fungal disease, marssonina, along with
a fungal blight have attacked apple orchards in the Kullu-Mandi-Shimla
apple belt spreading panic waves among the helpless farmers who are
already reeling under the crop failure and hail-damaged fruit this
season;

(b) if so, the details thereof and the action Government has taken
thereon;

(c) whether the spray schedule and products recommended by
Government has turned ineffective in controlling the infection; and

(d) if so, the reasons therefor and the steps taken by Government to
compensate the apple growers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) and (b) Marssonina Coronaria causing leaf fall has appeared
in apple orchards of Kullu, Mandi and Shimla districts of Himachal
Pradesh. The most affected orchards are located in moisture prone areas,
from where the epidemic is fast spreading to other orchards. Besides,
Alternaria leaf spot and blight has also been recorded in a few belts.

The Government of India has been implementing Horticulture Mission
for North-East and Himalayan States (HMNEH) for the holistic development
of horticulture crops. Under the mission, financial assistance Iis
available for promotion of Integrated Pest Management (IPM) and Human
Resource Development. The Cost Norms and Pattern of Assistance under the
Mission are given in the Statement-1 and 11 (See below). Government of
Himachal Pradesh 1is organizing awareness campaigns to educate the
orchardists about the effective remedial measures for control of the
diseases. Sufficient quantities of fungicides have also been supplied to
these districts at subsidized rates, to keep disease under control.

(c) and (d) The recommended spray schedule and products are highly
effective. Their validity has been well demonstrated in many orchards
located in Kullu and Shimla districts. The spray schedule is also updated
every year based on inputs received from various stake-holders.

Statement-1

Cost Norms and Pattern for Promotion of integrated Pest Management (IPM)

Item Max imum Pattern of Assistance
Permissible Cost

1 2 3

(i) Sanitary and Phytosanitary Rs.500 lakh/unit 100% of cost.
Infrastructure (Public Sector)
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(ii) Promotion of IPM Rs.2000/ha 50% of cost limited
to 4 has/beneficiary.
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2 3

Giii)

of cost.

Unit (public sector)

Disease Forecasting Rs.4 lakh/unit 100%

(iv) Bio Control Lab Rs.80 lakh/unit 100% of cost to public
sector and for private
sector, credit linked

back
ended subsidy @ 50% of
cost.

(v) Plant Health Clinic Rs.20 lakh/unit Maximum up to Rs.20

lakh/
unit for Public Sector

and
Rs. 10.00 lakh as credit
linked back-ended
subsidy to Private
Sector
Statement-11
Cost Norms and Pattern for Human Resource Development
Item Maximum Permissible Pattern of Assistance
Cost
1 2 3
(i) Training of Farmers including
women
a) Within the District Rs.400/day/farmer 100% of cost
excluding transport.
b) Within the State Rs.750/day/farmer 100% of cost
excluding transport
c) Outside the State Rs.1000/- day/ 100% of cost
farmer excluding
transport
(i1) Exposure visit of farmers
including women
a) Within the District Rs.250/day/farmer 100% of cost

excluding transport
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b) Within the State Rs.300/day/farmer 100% of cost
excluding transport
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2 3

c) Outside the State

d) Outside India
based. 100% of

(iii) Training/Study tour of
Technical Officers/Field
Functionaries involved in

implementation of the scheme
at Central/State Level

Women

a) Within the State

b) Study Tour/Training

in Progressive States/
Units (group of minimum

5 participants) including

Women

c) Outside India

on actual

(iv) Information dissemination
through publicity, printed
literature etc and local

advertisements

(v) Development of technology
packages in electronic form to

be shared through IT network

Rs.600/day/farmer 100% of cost

excluding transport

Rs.3 lakh/participant Project

air/rail travel cost

including

Rs.200/ day/ 100% of cost
participant plus
TA/DA, as

admissible.

Rs.650/day/ 100% of cost
participant plus
TA/DA,

as admissible

Rs.5 lakh/participant 100% of cost

basis
Rs.0.40 lakh/block 100% of cost
Rs.1.00 lakh/district 100% of cost

Incentives for mechanized agriculture sector

2038. DR. T. SUBBARAMI

pleased to state:

REDDY: Will the Minister of AGRICULTURE be
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(a) whether more incentives such as low interest loans and tax sops
are required to be given to mechanized agricultural sector to boost

foodgrains productivity;
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(b) whether provision of excise duty and VAT exemption for
agriculture machinery and equipment purchased by farmers®™ cooperatives

and village level panchayats would reduce cost of such implements;

(c) whether, according to experts, farm mechanism should be carried
on an urgent basis to increase Tfoodgrain production and double

agriculture growth from current two per cent; and
(d) 1if so, the steps being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) The Ministry is not aware of any specific empirical data or
research findings indicating direct linkage between low interest loans
and tax sops for agricultural mechanization and boosting of food grains

production and productivity.
(b) Yes, Sir.

(c) Farm mechanization does help in boosting agricultural
productivity. However, the Ministry is not aware of any specific study or
expert opinion to indicate that farm mechanization alone would double

agricultural growth from current level of two per cent.

(d) Notwithstanding any specific study or expert opinion as
mentioned above, Ministry of Agriculture has been promoting Tfarm
mechanization through various central sector schemes namely Macro
Management of Agriculture, National Food Security Mission, Rashtriya
Krishi Vikas Yojna etc. These schemes besides creating awareness among
stakeholders about farm mechanization; provide financial assistance to
farmers and other beneficiaries®™ for procurement of appropriate

agriculture machinery and equipment.
Action plan to make barren land fertile

t2039. SHRI MOHAN SINGH: Will the Minister of AGRICULTURE be pleased

to state:

(a) the details of land area in crore acres under farming in the
country and out of this, the area upon which one crop is sown and the
area where two crops are sown and the area of land being used as fruit

gardens; and

(b) the details of additional land likely to be needed to produce
sufficient foodgrain to feed the country in coming 20 years and the land

which is still barren, unfertile and marshy and the details of action
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plan to make them fertile?

tOoriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) As per available estimates (2008-09), Net Area Sown is about
141.364 million ha. whereas total cropped area is 195.104 million ha.
across the country. During this period area sown more than once is 53.739

million ha. whereas area under fruit gardens is 6.101 million ha.

(b) There are no assessments to correlate requirement of land for
production of foodgrains to feed the country in future. Besides, barren
and unculturable land includes all land covered by mountains, deserts,
etc. which cannot be brought under cultivation except at an exorbitant
cost. In view of this there is no comprehensive scheme/programme to
develop barren and unculturable land. Ministry of Agriculture however, is
implementing various development programmes; namely, National Food
Security Mission (NFSM), National Horticulture Mission (NHM), National
Mission on Micro-Irrigation (NMMI), Rashtriya Krishi Vikas Yojana (RKVY),
Macro Management of Agriculture (MMA), etc. with a view to increase
productivity of agricultural land and to sustain enhanced foodgrain

production.
Lack of cold storage network

2040. SHRIMATI MOHSINA KIDWAI: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government is aware that distress sale remains a common
phenomenon given the farmers® inability to store or transport products at

will;

(b) whether it is also a fact that there is lack of adequate cold
storage network in the country due to which perishable vegetables and

fruits cannot be stored; and

(c) if so, the details of action taken by Government to increase the
cold storage facility and provide transport facilities to farmers to

carry their produce to remunerative markets?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) No, Sir. No such incidence, due to lack of store or transport

facility has been reported by any State Government.

(b) The total cold storage capacity in the country is 24.45 million
tones. Requirements projected in National Spot Exchange (NSE) study of
2010 on the basis of peak season production and highest

arrival/harvesting of storable fruit and vegetables in a month is 63.00
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million tones. There is a gap between demand and supply in excess of 38

million tones of cold storage in the country.
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(c) The Department of Agriculture and Cooperation is implementing
National Horticulture Mission (NHM) since 2005-06 and Horticulture
Mission for North Eastern and Himalayan States (HMNEH) since 2001-02 for
holistic development of horticulture, which includes post harvest
management infrastructure including cold storages, controlled atmosphere
storages and refrigerated transport. Similarly National Horticulture
Board (NHB) since 1999-2000 is implementing Scheme for
construction/expansion/modernization of cold storages/storages,
controlled atmosphere storage for horticulture produce and refrigerated

van/containers and specialized transport vehicle.

Besides, Agricultural and Processed Food Products Export Development
Authority (APEDA), National Cooperative Development Corporation and
Ministry of Food Processing are also implementing schemes for development

of cold chain in the country.

Out of 24.45 million tones capacity available, nearly 14 million
tones has been created between the year 2000 to 2010 through Government

schemes.
Post-harvest losses

t2041. SHRI UPENDRA KUSHWAHA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that crops get damaged on a large scale

after harvesting process in the country;
(b) if so, the details thereof;

(c) whether it is a fact that there is no system in place so far to

check the losses occurring after the harvesting of the crops; and

(d) if so, the schemes with Government to check the losses after

harvesting?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) and (b) A nation-wide assessment study of Quantitative
Harvest and Post-Harvest Losses of Major Agricultural Crops and Livestock
has been carried out by Indian Council of Agricultural Research (ICAR)
during 2005-07. The extent of losses in respect of major agricultural

commodities is given in the Statement (See below).

tOriginal notice of the question was received in Hindi.
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(c) and (d) Government has taken a number of steps to reduce post

harvest loss, which include the following:

(i) Scheme for TDevelopment/Strengthening of Agricultural Marketing
Infrastructure, Grading and Standardization® 1is being implemented
with the objective of developing marketing infrastructure in the
country to cater to the post harvest requirement of production and

marketable surplus of various farm produce.

(ii) The scheme of "Gramin Bhandaran Yojana®" is being implemented with the
objective of creation of scientific storage facilities in rural areas
for arresting losses to farmers in terms of wastage in quantity and

quality of produce.

(i) The scheme of “Post Harvest Technology and Management® has been
introduced with the objective to reduce the post harvest losses and
promote value addition of the produce through creation of adequate

infrastructure in the production areas.

(iv) Food Corporation of India (FCl), which is engaged in procurement
activities, has taken number of steps for proper storage, movement
and safe upkeep of food grains to avoid storage and transit losses.
FCI godowns are constructed as per specifications and food grains are

stored by adopting scientific storage practices.

(v) A large number of primary and value addition technology have been
developed by ICAR and State Agricultural Universities, which are
being promoted through entrepreneurs development programme and

establishment of agro processing centres in different production

catchments.
Statement
Summary of Post-harvest Losses

Commodities Minimum % Loss Maximum % Loss
Cereals 3.9 (sorghum) 6% (wheat)
Pulses 4.3 (chick Pea) 6.1 (Black Gram)
Oilseeds 2.8 (Cottonseed) 10.1 (Groundnut)
Fruits 5.8 (Sapota) 18 (Guava)
Vegetables 6.8 (Cauliflower) 12_.4 (Tomato)
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Reservation in promotion

2042. SHRI AMBETH RAJAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether vreservation in promotion is strictly followed and
implemented in the Ministry as per provisions made iIn the Constitution

through 77th Amendment;

(b) if so, the details of promotion made during last five years in

all categories;
(c) if not, the reasons therefor; and
(d) the tentative time by which the same will be followed?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) to (d) The information is being collected and will be laid on
the Table of the House.

Drought in the country

2043. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether several States in the country continue to reel under

drought;
(b) if so, the details thereof, State-wise;

(c) whether Government has initiated any action plan to provide

assistance to the affected States and to tackle the situation; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) During 2011 -12, no State Government has reported about
drought till date.

(b) to (d) Do not arise.
Suicide by farmers

2044. SHRI NANDI YELLAIAH: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether 17,368 farmers among majority of States committed
suicides in 2009, according to data of the National Crime Records Bureau
(NCRB) ;
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(b) if so, the reasons for such suicides among farmers; and

(c) the measures taken by the Government to reduce Tarmers*

suicides?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (a) As per all-India profile of suicide victims classified
according to profession published by National Crime Records Bureau in its
report Accidental Deaths and Suicides 1in India-2009, the number of

suicidal deaths in farming/agriculture is 17368.

(b) Reasons for suicides by farmers, as reported by State
Governments concerned, are manifold which, in